
 

rushing through with things. Yesterday we 
rushed tirough with the Criminal Procedure 
Code. If this is so, there is no need for having 
this House at all. So man> parties are there 
and you want to dispose of two important 
controversial things in just two hours. We 
would like to hear the viewpoints of each 
other ev n if I may not agree with them. You 
seem to be over-accommodating Go 
^ernment. 

MR. DEPUTY CHAIRMAN : What is 
your suggestion now? 

SHRI    BHUPI SH    GUPTA :   I say 
let there be reasonable discussion, reasonable 
debate. It is for the House to say whether ther 
• has been a reasonable debate. 

MR. DEPUTY CHAIRMAN : What 
•would you consic er reasonable? Three 
hours, four hour; ' 

SHRI BHUPESH GUPTA : I am mot 
arguing like that. 

MR.  DEPUT\     CHAIRMAN :   All 
right, five hours? 

SHRI BHUPESH GUPTA : That is not fhe 
point. 

MR. DEPUTY CHAIRMAN : May I say 
this? Sup iose we sit from 3.00 1o 7. 00 P.M. 
today, that will be four hours and for on- or 
two hours tomorrow we can have this. Would 
it be all Tight? 

SHRI S. D. MISRA : (Uttar Pra-«desh) : 
Not 7.00: we have other meetings. 

SOME    HON.    MEMBERS :    Only 
itill 6.00 we sit. 

SHRI SUND/ R SINGH BHANDARI 
(Rajasthan) : Sir, we come here at ll o'clock 
and we cannot go on like 
ithis. 

MR. DEPUTY CHAIRMAN : All right, 
we will si till 6.00 P.M. The House stands 
adjourned till 3.00 P.M. 

The House then adjourned for 
luncl at fifty minutes past one of tie 
clock. 

The House reassembled after lunch at three 
of the Clock, THE VICE-CHAIRMAN (SHRI 
AKBAR ALI KHAN) in the Chair. 

STATUTORY RESOLUTIONS RE 
REPEAL OF THE WEST BENGAL 

(PREVENTION OF VIOLENT ACTI 
VITIES) ACT, 

 1970 AND THE WEST 
BENGAL      MAINTENANCE OF 

PUBLIC ORDER ACT, 19 70. 
SHRI BHUPESH GUPTA (West Bengal) :   

Sir, I beg to move : 

"That this House resolves that in 
pursuance of sub-section (4) of section 3 of 
the West Bengal State Legislature 
(Delegation of Powers) Act, 1970, the West 
Bengal (Prevention of Violent Activities) 
Act, 1970 (President's Act No. 19 of 1970), 
laid before the House on the 23rd Nov-
ember, 1970, be repealed by the President 
by an enactment. 

This House recommends to Lok Sabha 
that Lok Sabha do concur in this 
Resolution." 

SHRI CHITTA BASU (West Bengal) :  Sir, 
I beg to move: 

"That this House resolves that in 
pursuance of sub-section (4) of section 3 of 
the West Bengal State Legislature 
(Delegation of Powers) Act, 1970, the West 
Bengal Maintenance of Public Order Act, 
1970. (President's Act No. 20 of 1970), laid 
before the House on the 2nd December, 
1970, be repealed by the President by an 
enactment. 

This House recommends to Lok Sabha 
that Lok Sabha do concur in this 
Resolution.'' 

SHRI N. G. GORAY (Maharashtra) :   Do 
we take them together? 

THE VICE-CHAIRMAN (SHRI AKBAR 
ALI KHAN) :  Yes. 

SHRI BHUPESH GUPTA : Sir, the two 
Acts which are before you for consideration 
are regarded as black laws in the country. As 
you know, this House did not and Parliament 
as a whole did not renew the Preventive 
Detention Act which had continued for twenty 
years and more. Last year in December when 
the matter came up for renewal, the 
Government decided to drop it. It should, 
therefore,    be    presumed    that 
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[Shri Bhupesh Gupta.] Parliament was not in 
favour of re-enacting the PD    Act as a    Central 
Act, although  after this certain States pro-
mulgated their own    Preventive Detention Acts.    
But   now   West    Bengal is under the 
President's rule.    We cannot understand why 
there should be a Preventive Detention    Act 
signled out by the Central Government for West 
Bengal.    The PD Act is a negation of the very 
principles    of    rule    of    law.    It means 
denial to    the    citizens of their rights and    
liberties    and    it is always liable to be abused 
by those in authority.    We have had    the 
experience of twenty years of the Preventive 
Detention Act which had    been grossly misused 
by the powers that be in the Slates as well as in 
the Centre    and many of us had   been    victim   
of   such   laws. Later on we had the Defence of 
India Rules more or    less    incorporating the 
provisions of the P. D. Act and in fact the D1R 
and the P. D. Act both continued simultaneously, 
and we know how the    D1R   was    abused   for   
detaining people without trial.    On one    
reckoning it    was    estimated    that    over the 
period of the emergency nearly 75,000 people 
had    been    arrested    under the D1R and held 
in    preventive detention at    different   points of    
time for    one period or another.    Now in West 
Bengal we have got this Act and another Act 
called the    Maintenance of Public Order Act 
which is even worse in some respects    because    
it    gives     unlimited power to the   police to 
shoot at   sight, almost to arrest people, to raid 
homes, to occupy properties  and create terror. 
Already West Bengal has been under a reign of 
terror even    before these two particular 
measures    came    into  force. The West Bengal 
authorities have taken into their head that the so-
called Naxa-lite  problem    has to  be    tackled  
by a policy of extermination on the part' of the   
authorities.    When I    say that the Government 
has    adopted a policy   of extermination    of    
Naxalites and other suspects.  I am speaking with 
authority and this is indirectly admitted even by 
the  Police Commissioner of Calcutta. I would 
invite your attention to a recent issue of the 
Hindustan Standard, of the 12th    December,    
and this is    what it reads: 

"The Commissioner of Calcutta Police, 
Mr. R. Gupta, while emphasising the need 
for deterrent steps against the Naxalites, 
has, however, ordered his men not to strain 
them- 

mg law . 
The order published in Calcutta Police 

Gazette on December 3, reads: "The 
Commissioner of Police desires all ranks to 
devote themselves to chase and pursuit of 
the Naxalites and the anti-socials and break-
up their organisation without delay. In 
fulfilling this task, they will move with the 
people and with the help of the people. The 
support of the-people is essential". 

Mr. Gupta quoted extensively from 
Robert Thompson, an expert on Communist 
insurgency, to stress his: point that the police 
must function, in accordance with law, since 
"a government which does not act in ac-
cordance with law forfeits the right to be 
called a government and cannot then expect 
its people to obey the law". 

It was pointed out that "there is a-very 
strong temptation in dealing both with 
terrorism and with guerilla actions for 
government forces to act outside the law, 
the excuses being that the normal safeguards 
in the law for the individual are not 
designed for an insurgency and that a 
terrorist deserves to be treated as an outlaw 
anyway." 

"Not only is this morally wrong, but over 
a period it will create more-practical 
difficulties for a government, than it solves", 
the. order said. 

The order gave ample indication to the 
strategy of the Government in. dealing with 
the Naxalites. 

Here is a Commissioner of Police issuing an 
order through the Gazette that the police must 
not take the law in their own hands and act 
outside the authority of law. He would not 
have issued this order but for the fact that the 
police has been behaving in this manner taking 
into its hands the law, shooting people at sight, 
raiding homes, etc, in a campaign of counter-
terrorism against the so-called Naxalites and 
other elements. Now, I quoted this thing only 
to show that even the Government has woken 
up at last that something has to. be done to 
restrain their policemen, and they have asked 
them to do so. 

Now, Sir, what is happening is ex-
traordinary. First of all, I should like to make 
one or two positions clear. As far as our party 
is concerned, we arec against terrorism as a 
method.    Surely, 
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Sir, we are    opposed to    the    terrorist 
actions whether they are directed against 
police officials  cr  other individuals  or 
whether they are against any institutions and 
so on by w iat they call the Naxa-lites and 
others.    We do not think that by such 
method* a good revolutionary cause can ever   
ie advanced.    Socialist and    communist    
movements    must be based on the misses; the 
basis of such movements must be mass action.    
Unfortunately, the    young    Naxalites and 
others have    tak n to    the   wrong and self-
defeating pa h  which is decimating the    
revolutionai y potential   and which is at the 
same tine providing an opportunity to the    
elements of    reaction to mount offensive -if 
this kind which has been mounted in Calcutta 
and in other parts of West Esngal.   I therefore 
earnestly hope that    those    Naxalites and 
others who have been guided sometimes by 
the lofty ideals of social justice and 
revolutionary    impulses would    ponder over 
what they afe   doing   and   desist from the 
war course of terrorism which they have   
adopt d.    Their path is   the path   of   mass   
movement.   We would like to see them taking 
their stand side by side along with others in 
the revolutionary    mass    movements    
among the working   people,   among the   
peasantry and among   the   other   sections of 
the toiling masses. Therefore this is a political 
task on our part to persuade them, to argue 
with    t: em, to impress    upon them, that they 
lave taken the   wrong path.   We are dc ing it. 

Inter-party terrorism has developed in 
West Bengal. Now, Sir, inter-party terrorism 
is shocking. If the Naxalites are doing what 
they are doing with some romantic f.ctors or 
elements in ft, inter-party terrorism was an 
attempt by one party to attack another party, 
to eliminate the oth> r party by the use of 
physical violence. This is shocking, is brutal, 
is utterly degrading, and I do not see as to wr 
/ these political parties, especially th one 
party which is entirely responsib e for it, 
should not be in a position to p.it a stop to 
inter-party terrorism in Wes Bengal. Sir, 
ideological, political disputes among the 
various parties ar3 natural .   .   . 

SHRI P. C. MITRA (Bihar) : Can you 
identify that party? 

SHRI BHUPESH GUPTA : All right. I 
will tell    ou. 

Sir, ideological disputes, political disputes 
and other disputes naturally arise in the political 
life of   various parties. These disputes  should 
never be settled or be sought to be solved by the 
use of violence,    by  recourse    to  physical 
terror against the other party. This will not suit 
any democratic party. We have seen the 
greatest revolution led by Marxist and    
Leninist    revolutionaries    all over the world    
but we   have not seen this kind of method 
being used, never. We have seen them defeating 
the devia-tors in the course of the    struggle for 
Bolshevism, for Communism, for socialistic  
revolution,   but  never did we see the 
Bolsheviks or others sanctioning, in any case, 
terrorism    against social democrats,    against   
the   elements in the social    democratic    
movement.      That never commends itself to  
the  Marxist-Communist    thoughts    and    
ideas.    In fact from the very beginning, from 
the very days of Marxism and Leninism it was 
so.     Even    in    the    last    centuiy Engels  
always spoke against  individual terrorism;  
Marx and Engels fought the greatest  
ideological  battle,   isolated the deviators, both 
on  the    right and  left, and established the 
ideological superiority of their revoluntionary 
theory and practice.    But they never preached 
terrorism against other    parties    who did not 
share their    views    or people who took up the 
wrong position in the working class movement.    
That is our tradition, that is the tradition of the 
Communist   movement.       The    Communist 
movement never believes in this kind of inter-
party    fights, fights   between    one left  party  
and  another    left  party  or, for that matter,    
they do    not seek to terrorise other    parties by 
methods  of violence when they are practically 
fighting a class struggle.      But surprisingly we 
find    that    there is a    party which claims    to    
be a    Marxist    Party and which at the same 
time is using me'.hods altogether alien    to the    
thoughts    and ideas and revolutionary signs of   
Marxism  and  Leninism.    Sir,  we  hope all 
the   political   parties   in   West   Bengal 
would   come to a   solemn    agreement and 
give a solemn commitment to   the people of 
West Bengal that whatever be their    
differences,    whatever   bitterness they may 
have in ideoloical or political disputes, they    
will    never    try to gain ground by   attacking 
others,    by physically exterminating others, by 
inflicting terrorism  against   others.    Surely,    
the West Bengal genius is not at such a discount 
today    that the political    parties cannot come 
together and give a solemn 
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[Shri Bhupesh Gupta.] assurance to   the   
nation   and   to the people of West   Bengal 
that   they will live in West Bengal in    a    
democratic manner,    that   they    will   fight   
their 
battle politically and ideologically leaving the 
masses to decide as to who is right and who is 
wrong. It is an insult to the masses when we, 
in the name of political and ideological fight, 
or in the name of working for the masses, 
knife each other and attack each other. It is 
regrettable, Sir, that a party which claims to 
be the biggest left party is indulging in such a 
thing. Therefore, I say this responsibility is 
first and foremost with any responsible 
political party. This commitment should be 
given. This commitment must come j forward 
from all the politcal parties.     I 

Sir, as far as our party is concerned, j I, on 
behalf of my party, declare that we will seek 
no solution of our disputes, ideological or 
political, with either parties belonging to the 
Right or parties belonging to the Left, with 
methods of violence, with methods of 
terrorism and with physical attacks. This is 
abhorrent to us. I hope my sentiments would 
be reciprocated. Unless we create that sort of 
climate amongst us, this kind of fratricidal 
murders will not lead us anywhere. We should 
create a climate amongst the people that they 
should dissuade the Naxalites to desist from 
the course they have taken and fight against 
the police terror which has been lej loose. 

Sir, in this connection coming to the 
terrorism of the police which is always 
superior to any kind of terrorism, nothing 
can match it. And yet West Bengal has been 
subjected to this kind of terrorism today. 
What is happening there is shocking. Sir, I 
have before me a few things to show to the 
House. Here are photos of eight youngmen 
who had been brutally done to death. They 
are all in their teens. Their bodies were 
found in the Barisat area, thrown over the 
streets. Some of them were brilliant students 
of the University. One month has passed but 
there is no trace of the culprits. There is no 
clue to the investigation even. Therefore, 
you can see how competent the police is. 
Sir, people suspect that the police is 
responsible along with some other people 
for these murders. Even the name of an 
officer—I do not want to mention his 
name—has been mentioned in connection 
with this extermi- 

nation campaign. It is he who has been 
carrying out these murders. If the 
Government has failed to find out the clue, 
that itself is a serious matter. Are we going to 
give more and more power to this 
incompetent, worthless machinery of the 
Government which cannot detect the group 
murder of youngmen and which has shocked 
the conscience of the whole country? Sir, it is 
a shame that the C. I. B. and others have not 
been able to find out the clue. I take it there 
is some difficulty in finding out the clue 
because this enquiry may reveal certain 
things which the Government would like to 
hide. Therefore, what would the enquiry do? 
What is the Enquiry Committee going to do 
when the police is failing in its primary task 
of investigation and finding clues to this 
group murder? 

Sir, just 24 days earlier, in the Belia-ghatta 
area, from the Calcutta Improvement Trust, 
about a hundred youngmen were taken into 
custody in the early hours of the morning, on 
the 19th November. Four of them were shot 
dead on the spot one after another. 

SHRI CHITTA BASU : In the presence of 
many. 

SHRI   BHUPESH    GUPTA :    Who 
asked the policemen to shoot these people 
dead? Now the matter has been gone into by 
MPs and thev have found what had hapepned. 
Am I not to believe the MPs who have gone 
there and come here to tell the story of how 
the people were butchered in a campaign of 
extermination? Young men were wrested 
from the bosoms of their mothers, taken to the 
street and shot dead like street dogs. Is this 
democracy ? Is this constitutional function-
ing? Is it the principle on which we are trying 
to deal with the critical situation of West 
Bengal? That is what I ask. Here I have got 
the picture of one Uday Sin(»h. (Time-bell 
rings.) No. I will continue. In any case, I get 
half-an hour. The mother of Uday Singh has 
sent me a letter. Here is the letter in her own 
hand. It is dated 29th November 1970. Now, 
what does she say in this letter? Her son was 
taken from the house in an Ambassador car 
and the next morning his dead body was 
found on a street along with the body of 
another young man who had also been 
similarly arrested. Now, these matters call for 
investigation. Here is the photograph of Uday 
Singh aged 16. You can see the bullet 
wounds on   his 
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body. I have not j ot the picture of the other 
young man. He is Lakshminara-yan Singh, 
aged 1; he was picked up by plainclothes m:n 
in a private car from a street in North Calcutta. 
His body was later f-.und on the street. Now, 
are they gu.ity? Supposing they are guilty, are 
th-y to be killed like this? What happens to the 
process of law, if they are kilkd in this way? 
Who authorised them to kill people like this? 
Other people are a so being killed. Four other 
persons were shot dead in cold blood. Hamik 
Shvik, a kisan worker of the Socialist Ur it 
Centre, was taken out and shot dead in cold 
blood; the SUC is another leftist party. One 
Nani Nandy was ortured to death in police 
lock-up on the 22nd November. In Jalapaiguri, 
In he evening of November 27, policem.-n ran 
amuck, raided and ransacked louses, looted 
shops, beat up pedestrain,, stopped buses and 
assaulted passengeis. On December 3, 
following the murder of a policeman, a curfew 
was imposed and during the curfew a number 
of shops were looted. On December 5, 
following a clash in a bus, the policemer again 
ran amuck. Then, on December 2, a few 
students were arrested on the street and taken 
to Bhawanipur lolice station. Mr. Priya Das 
Munshi leader of the Yuva Congress (Youth 
Ving of Congress-R) who happened to pass 
by, went to the police station and asked why 
the boys had been arrested The police officer 
replied : "We cai: even arrest the President of 
the Ind in Union.*' This is happening! And is a 
protest against police repression, the Congress-
R and its youth organisa ion have carried out a 
24-hour hunger strike and taken out 
processions and demonstrations. So, it is not 
that it fe only we who are protesting. Even t re 
Ruling Congress members, young boys and 
others, are protesting against police terror of 
this kind. There are lany other cases. In a 
village in Bara: it, two peasant workers 
belonging to our peasant organisation were 
brutall; murdered. In the Basirhat sub-divis on 
in Kadampur, on the 9th of this month, two 
workers, Mohd. Mujibur IVuIla and Mohd. 
Rahman Mulla—Rahnan was a member of our 
party—were brutally murdered by the jotedars 
and 'heir men. Now this is happening. This is 
not being reported by the Government. 
Nobody talks about such things, when the 
workers and peasants are being slaughtered in 
this manner by the jotedars and their hooligans 
with  tl e  connivance  of    the 

police, with the help of the police.   We are in 
this situation today. 

I can give many examples. Now you have 
given these powers to the police which is 
incompetent. Do you know what is 
happening? One police I. G. has gone to the 
court to contest the appointment of Mr. Prasad 
Bose as Inspector-General of Police. The Ad-
ditional I. G. has started litigation against him. 
I am not saying if it is right or wrong. That is 
the morality in the police. Two heads of the 
police are there. One is the I. G. appointed by 
this Government from outside the ordinary 
police frame—he has been taken from the 
Border Force—and the other is who was in the 
police force, Durgapati Bhattacharya. He has 
filed a petition in the High Court and the deal 
has completely demoralised the police 
administration. What is happening in West 
Bengal? Policemen are fighting each other. In 
one case, policemen killed policemen. One I. 
G. fights another I. G. Therefore, they go to 
the court of law to fight each other. This is the 
morality of the police and you give them these 
powers. 

Sir, I think this is a serious matter. My 
friend of the Syndicate Congress may have 
something to say. May I draw your attention 
to a speech of Shri Prafulla Chandra Sen, 
former Chief Minister of West Bengal? He 
made a speech to the Syndicate Congress on 
the 12th of December in the Subodh Mul-lick 
Square in Calcutta. Do you know what he 
said? He said "Go against Indira Gandhi, go 
against the Communists, go against the Soviet 
Union". That is to say, you go against the 
Soviet Union, oust Indira Gandhi and do away 
with the Communists. Unless the people 
change them, he says, "I shall myself be a 
Naxalite". That is what he said. Now I will 
hear speeches from this side. Here is a leader 
of the Syndicate Congress who says "I shall 
myself be a Naxalite" if you do not do such 
things, namely, come out against the Soviet 
Union, oust Indira Gandhi and do away with 
the Communists. 

SHRI R. S. DOOGAR (West Bengal) : You 
are quoting him out of context. What he said 
was that if violence could do it and if the 
Naxalite people could do it, he would be with 
them. 

SHRI BHUPESH GUPTA : My friend has 
not read his speech. I think I have quoted him 
exactly. . . (Interruptions). . . 
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SHRI K. P. SUBRAMANIA MENON 
(Kerala) : Mr. Ajoy Mukherjee said it. He 
wanted people to cut off noses and ears. 

SHRI BHUPESH GUPTA : Why are you 
joining the interruptions by the Syndicate 
Congress? You are my old friend. Do not 
join them in interrupting me. 

THE VICE-CHAIRMAN (SHRI AKBAR 
ALI KHAN) :   Please finish. 

SHRI BHUPESH GUPTA : Now what is 
the position in West Bengal? The Naxalite 
problem has its roots in socio-economic 
conditions and, surely, as I said before, 
nobody supports terrorism. But is it the way 
to tackle the problem? You have already put 
in prison, not under the Preventive Detention 
Act but under other laws, nearly 15,000 
people. Some of them may be on bail. You 
are arresting people under the P.D. Act also. 
Who are the authorities administering the P. 
D. Act? The policemen, the so-called Board 
of Advisers, the retired High Court Judge, 
some officials and so on. Therefore, no 
remedy can come. That, I say, is the situation 
in West Bengal; it is serious. 

I will tell you about the political situation. 
It is strengthening the forces of reaction—
whether they are open or they are covered—
and what is more, when all over the country 
there is a trend for all progressive and 
democratic forces to come together to meet 
the challenge of the right reaction on a 
national scale—even in West Bengal— this 
police action which is inspired by some 
rightists and others in creating difficulties for 
them. 

 
SHRI BHUPESH GUPTA : Yes, Sir. In 

the police administration there are CIA 
people and the CIA is the principal organiser 
of right reaction in our country. The CIA was 
brought in, intelligence from America was 
brought in, to advise the Government of 
India. 

SHRI A. P. CHATTERJEE (West Bengal) 
: Why has your Prime Minister gone to West 
Bengal with L P. Singh? 

SHRI   BHUPESH    GUPTA :     You 
better come when the question of privy 
purses is brought. . . (Interruptions) You 
have your time. Sir, let him not provoke me. 

SHRI A. P. CHATTERJEE : Does not 
matter. In any case I am prepared to stand it 
from you. 

SHRI    BHUPESH    GUPTA :    You 
always fight but when it comes to fighting 
the princes, somehow or other you are absent 
in the House. 

SHRI A.    P.    CHATTERJEE:  You 
cannot browbeat me like that. 

SHRI BHUPESH GUPTA : Then, Sir, he 
has brought in something. Let me tell you 
something about that. I say among the 
political parties which are responsible for 
indulging in violence it is the Marxist 
Communist Party in West Bengal. . . 

THE VICE-CHAIRMAN (SHRI AKBAR 
ALI KHAN) : Mr. Bhupesh Gupta, please 
finish now. 

SHRI       BHUPESH     GUPTA: But 
Naxalites are accused because you can easily 
attack them, denounce them. It was in fact 
the Marxist Communist Party which was 
setting the police administration against the 
people. (Interruptions) Let a count of the 
murders that take place be taken and you will 
find that the Marxist Communist Party has 
committed more murders than the Naxalites .   
.   . 

SHRI K. P. SUBRAMANIA MENON: 
No, no. 

SHRI BHUPESH GUPTA : Yes, they 
have gone and killed our people in Azadpur. 
They also went to the present house of our 
organisation and they killed! three people 
there. Can they deny it? 

SHRI K. P. SUBRAMANIA MENON : 
When? 

SHRI BHUPESH GUPTA : I am not 
going into the details of it now. Mr. Arun 
Chatterjee asked for the names but I avoided 
giving the names .   .   . 

SHRI A. P. CHATTERJEE: We wanted 
you to come out in true colours. 

SHRI BHUPESH GUPTA : I have come 
out in true colours. Only you are in such dark 
and hateful colours.   Your 
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people go and murder young boys. I tell you 
one of my cousins' son was killed... 

SHRI      K.      I SUBRAMANIA 
MENON: You ai e responsible for that 
because you are si pporting this Government. 
Now you ire shedding crocodile tears. 

SHRI BHUPESHL GUPTA: I know you 
met Shrima i Indira Gandhi... 
{Interruptions)... for getting licence to 
whatever you did in West Bengal and when 
Shrimati Indira Gandhi did not oblige, you go 
ag; inst her. I know the stuff you are mads of. 
Mr. Jyoti Basu met Shrimati Indir i Gandhi 
here. When Mr. E.M.S. Namb >odripad went 
to your Politburo meeting he made a public 
statement which appeared in all newspapers 
some time back saying that there was nothing 
like I idira Gandhi, she was so good and so 
nice and democratic. It appeared in all papers. 
Therefore, with a personal note m ,y I say ... 

THE VICE-C HAIRMAN (SHRI AKBAR 
ALI I.HAN): You should finish now, Mr. 
Bmipesh Gupta. 

SHRI M. M. DHARIA (Maharashtra): Let 
him speik, Sir. He is speaking the truth todiy. 

SHRI A. P.    CHATTERJEE: It has 
come to him as i  compliment. 

SHRI K. )'. SUBRAMANIA MENON: 
Many thanks, Mr. Dharia. 

SHRI BHUPESH GUPTA : I know my 
Marxist Com tiunist friends will indulge    in 
a lot o   heroism... 

SHRI K. CF ANDRASEKHARAN 
(Kerala) : He wa asking for something. He 
was speaking the truth today. 

SHRI BHUPE5 H GUPTA : I can tell you 
the policy of the gun and the pipe-gun in the 
bomb is not going to pay in India. As far as 
the other parties are concerned, they come to 
meet this challenge of the pipe gun in an 
appropriate manner. Therefore, I am not 
going to be bullied by suci things. It is a 
party which is broken. It does not hesitate to 
do many other things in our country. And 
they need rot teach me morality. I am not 
going into some of the personal things.   I s.iy 
this thing... 

THE     VICE-CHAIRMAN      (SHRI 
AKBAR ALI KHAN) :  Mr. Bhupesh 
Gupta, you have   taken   half an hour 
already.   You have taken a long time. 

SHRI BHUPESH GUPTA: If there had 
been no interruptions I would have finished 
by now. Anyway, I am just finishing. 

The honourable Member should note one 
thing. I have got relatives. I have got cousins. 
Two of my cousin's sons, both in their 'teens, 
were murdered, one by the Marxist 
Communist Party and the other was in the list 
of eight people who were murdered in 
Basirhat. That is there to be found out. This is 
the thing. I am not giving it as a personal 
thing. Many of us are losing our people. If the 
Marxists had not murdered me. I am grateful 
for that. I hope my friend. Mr. Arun 
Chatterjee, because of our old friendship, will 
see that I am not killed. After all, I can pass 
away after a life of 55 years and you can kill 
me... {Interruption) No? You will not kill 
me?" 

SHRI      K.      P.        SUBRAMANIA 
MENON : Do not get funky. 

SHRI     BHUPESH     GUPTA:    My 
getting funky? Your leaders in Calcutta are 
protected by the CRP at a cost of Rs. "200 or 
Rs. 300 per day. Your Pro-mode Das Gupta 
was protected by the CRP. Mr. Jyoti Basu 
was protected by the CRP. Let him deny it. It 
is no use saying Bhupesh Gupta is getting 
funky. Bhupesh Gupta does not w*.nt the 
CRP. It is you, who talk of a big revolution, 
who are protected by the CRP and lecture 
against the CRP. We do not take protection 
of the CRP. Go and see. I would like my 
friends Shri Jyoti Basu and others... 

SHRI K. P. SUBRAMANIA MENON: 
They did not ask for it. Because this 
government support you... 

SHRI BHUPESH GUPTA : My friend 
says that they did not ask for it. You are 
being protected by them and my friends are 
loved by the CRP without being lovers of the 
CRP. Let them not talk like that. This party 
stands exposed today and their political 
isolation has come to such a point that such 
popular leaders like Shri Jyoti Basu, because 
of the disruptionist, sectarian policy of the 
pipe-gun, has today to be protected by the 
whole army of the CRP men. This is the 
worst condemnation which any political 
partv can deserve today. {Time-bell rings), 
There- 
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[Shri Bhupesh Gupta.] fore, finally, before I 
sit down, I appeal to the government that they 
must withdraw these   measures and they   
should not interfere with the situation because 
the    whole   political situation in    West 
Bengal is being spoiled.     The Marxist are 
happy because they can exploit the situation 
and   other   reactionaries   are also happy 
because the situation comes in the way of 
getting together of all the progressive forces in 
order to build    a common front in West 
Bengal and defeat the rightist forces in the 
country.   That is why Shri Profulla Sen and 
the Marxist friends speak in the same way.   
Therefore.  I say that it is a big political game. 
I condemn the Central    Government's action 
and I would ask them to beware of the   most    
dangerous    consequences behind this police 
counter terrorism.   In the police services and 
in the administration there are people who are 
rightists and arch reactionaries who. in 
collusion with big landlords, want to    create 
an impossible situation in West Bengal    so 
that the leftist   and   democratic forces, both'   
belonging to the   Congress    and outside the 
Congress,    cannot come together.    This 
political game should    be borne  in  mind.     
I,  therefore.,  demand that the West Bengal 
situation may be met with a correct political 
approach   in the correct political and 
ideological perspective.    I demand that these 
measures should be withdrawn at once and I 
demand investigation of all the cases that have 
been placed before the government from time 
to time—these cases of coldblooded   murders    
committed   by    the police.   I may tell   you 
that the police have recruited to   its   army 
some antisocial elements who are in Plain 
clothes and they are used to    murder    
people. After that the police take possession. It 
is reported that this    murder of    eight young 
men whose bodies were found on the 20th last 
month was the work    of policemen and    
certain    other    private elements.    
Therefore, 1 demand that all the cases should 
be gone into and    a public inquiry should be 
there.   As far • as CBI is concerned, it should 
be castigated and they should be asked either 
to come out with clues for the murder of these 
young men whose bodies have been found,   
or alternatively they should be given 
punishment for deriliction and failure of   their 
duty .   Terrorism    has become the policy of 
the police in West Bengal and    terrorism has 
become   an instrument of policy of  Marxist    
Communist Party in the inter-party relations. 
Regretfully enough,    some   young men 

today calling themselves Naxalites or 
Marxist Leninist Revolutionaries have gone 
to the wrong path and persuaded themselves 
to take to this self-defeating cause of 
terrorism which will not advance the cause 
of socialism. We want to bring these young 
men, these brothers, back to the path of 
correct revolutionary struggle. That is why 
we never call the Marxist party CIA or anti-
social. We call them Communists who have 
gone wrong. We want to bring them back to 
the revolutionary movement. 

Sir, I do hope that the   House   will 
associate itself   with    the    sentiments 1 
have expressed   against   terrorism   and 
counter   terrorism of the  police and I would 
appeal to all those in Bengal who are 
indulging in terrorism to desist from the   path 
of     terrorism. Sir, the West Bengal 
revolutionary tradition is expected to deliver 
much better things.    The West Bengal people    
have    learnt after 1967 and 1969    mid-term    
election that unity of the leftist and the 
democratic forces is our salvation and I do 
hope that hon.    Members in this House will 
raise their voice or agony, of pain and of 
sorrow on behalf of West Bengal and would 
appeal to the parties and the politicians to 
desist    from    the course    of individual and 
other kinds of terrorism and I hope   equally   
that   they   would condemn and restrain their 
Government from indulging in the counter-
terrorism which one can think of to be the 
wor^t type of  terrorism...     {Interruptions). 
My Jana Sangh friends are laughing. . . 

THE VICE-CHAIRMAN (SHRI AKBAR 
ALI KHAN): No, Mr. Bhu-pesh... 

SHRI A. P. CHATTERJEE: When you 
wanted to unify the democratic front, when 
you said you were appealing for unity, for 
left unity... 

THE VICE-CHAIRMAN (SHRI AKBAR 
ALI KHAN) : Order, order, please. 

SHRI A. P. CHATTERJEE .... you could 
have joined the other side. 

SHRI BHUPESH GUPTA : Having put 
the Syndicate in the Kerala Assembly, 
having elected the Syndicate members to the 
Kerala Assembly, he is talking about left 
morality. 
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THE VICE-CF ArRMAN (SHRI AKBAR 
ALI KHAN): Mr. Bhupesh Gupta, please... 

SHRI BHUPESH GUPTA : Sir, some day I 
will have to ; o to Grand Street to understand 
the less< ns of chastity. Some day I will have 
to go to the red-light area to be given les ons 
in human morality. 

THE VICE-CHAIRMAN (SHRI AKBAR 
ALI KH/ N) : Now please sit down. Mr. 
Bhupeh Gupta, please sit down. Please sit 
down. They will excite you and you will tike 
the   whole time. 

SHRI BHUPESH GUPTA: Sir, I have 
made certain ; ppeals and therefore, I move 
that my mc tion be accepted and I am sure, my 
abl: friend, my fighting friend, the valiant 
fighter, Mr. Chitta Basu, will take up the fight 
where I am leaving. 

SHRI CHITTA BASU: Mr. Vice-
Chairman, Sir, ] rise not only to demand the 
repeal of these two atrocious, reprehensible 
and despicable Acts which are now being 
named as President's Acts No. 1* and No. 20, 
but also, in so demaniing, to voice the 
sentiments of not only the millions of the State 
which I represent, but also the sentiments of 
the people beyond West Bengal who have got 
the greater regard for democratic way of life. 

Sir, it is not the battle of the people of West 
Bengal toe ay to preserve democracy, to 
preserve the democratic way of life, and to defi 
ad themselves against the police atrocities. 
against the activities of individual tenorism 
now reigning there, but it is Aso the duty of the 
people all over tl e country to extend their 
cooperation aid sympathy in this great battle of 
the people of West Bengal for the normal 
sation of the political climate in that part of our 
country, Sir, my complaint is that in a state of 
helping the process of -estoration to normalcy 
by this Government at the Centre, it is this 
very Government, it is this Government led by 
Mrs. Indira Gandhi, which have unnecessarily 
added fuel to the fire. They have added fuel to 
the fire because of tie recent enactments, of 
these two atrocious Acts, namely, the West 
Bengal (Prevention of Violent Activities)  Act 
arid the West    Bengal 

Maintenance of Public Order Act. 

Sir, never in the history of this country 
people have witnessed this kind of Draconian 
measures and if you have got the time to have 
a cursory glance over the provisions of these 
two Acts, particularly, I mean, the West Bengal 
Maintenance of Public Order Act, Sir. you will 
shudder to think that this kind of unrestrained, 
this kind of unbridled, power was never given 
to the Police even under the British Raj. 

SHRI T. V. ANANDAN (Tamil Nadu) : 33 
lakhs of people were allowed to die of 
starvation. Have you forgotten that? 

SHRI CHITTA BASU : Mr. Anandan, you 
please listen and then put your question. What 
is this Maintenance of Public Order Act? 
Have you ever seen the provision? Sir, it 
provides for shooting, it gives the power, it 
legalises the police, to shoot at sight any 
person. 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS AND 
MINISTER OF STATE, DEPARTMENTS 
OF ELECTRONICS AND SCIENTIFIC AND 
INDUSTRIAL RESEARCH (SHRI K. C 
PANT) : No, no. 

SOME HON. MEMBERS : No, no. 

SHRI   CHITTA    BASU:    Yes. . -
(Interruptions). 

SHRI BALKRISHNA GUPTA (Bihar) : 
You know how the British people shot 
civilians. 

SHRI CHITTA BASU : There have been 
several instances, but never such as to shoot a 
man at sight. . . 

THE VICE-CHAIRMAN (SHRI AKBAR 
ALI KHAN) : You address me. 

SHRI CHITTA BASU : Ask them not to 
interrupt. 

This provision gives the police officers the 
right to arrest any person at any time at any 
place they like, and that also without a 
warrant. I think this is not in tune with the 
democratic practice or the normal democratic 
life we aspire. It gives powers to the 
Government to requisition any property, 
movable and immovable. It gives the police 
the power to arrest any person, to enter into 
any premises between sun-rise and sun-set.    It    
gives   powers   to    police 
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officers to stop and search any person on any 
road or in any street. It gives powers to the 
police officers to search any place, vessel, 
vehicle, aircraft, etc. Such are the sweeping 
powers; such are the Draconian powers this 
Act seeks to arm the police with. About the 
character of the police, I will come to that later 
on. Under what pretext? That is also to be 
taken note of : That is under the pretext of 
preventing subversive acts, under the pretext of 
maintaining public order. Sir, what is a 
subversive act? That has also been defined in a 
persuasive and clastic manner. Under this 
definition oi subversive act, any normal 
democratic people's movement can be deemed 
also as a subversive act. Do you support it? 
That is the main question. The definition of 
'subversive' says that any kind of person may 
be arrested for any kind of work which is 
associated with normal, democratic life. Sir, 
our past experience in that State and in other 
parts of the country has been that under this 
kind of Draconian power, under this kind of 
sweeping power, the police naturally misuse it 
and abuse it, and directs it against the 
democratic movement of the country. Sir, 
under the definition of 'looting' and 'raiding', 
even a normal domocratic procession can be 
deemed as looting. Sir, even for 'raiding', the 
police officers do .not fire to kill a man. There 
have been communal riots. Even there, instead 
of shooting they try to disperse the people. 
But, Sir, in this case they have been instructed 
to kill, not to disperse—but to kill any person 
who, as told to them, has taken part in a riot or 
looting. Sir, this kind of power is being given 
to the police by this Act. Sir, even a Head 
Constable is being given the power to declare 
an assembly as illegal. Any Head Constable, if 
he feels that a meeting in a street corner or a 
meeting which is being addressed by a political 
worker or a meeting addressed by a worker 
near a factory, can immediately call it an 
illegal assembly. And by whom? It is not the 
Sub-Inspector of Police or an Inspector of 
Police. But the Act provides for the power of a 
Head Constable to declare an assembly illegal, 
and in order to disperse it, he can start firing. 

Again I will say that this Public 
Maintenance of Order Ordinance is worse 
than the P. D. Act in many Tespects because it 
is the normal prac- 

tice—you are an eminent lawyer and Mr. 
Sanyal also knows—that an accused person 
has the right to pray for bail. Here the Act 
provides that your petition for bail cannot be 
entertained even or you cannot be granted bail 
unless the prosecution is given time to build 
up a case to oppose the bail. Only after a 
period of 6 to 12 months, the petition for bail 
can be admitted. The petition for bail shall not 
be considered by a trying magistrate unless the 
signal is given by an ordinary prosecuting 
officer. Again it is found in this Bill that he 
may be granted bail only when the trying 
magistrate is convinced that he is innocent of 
the alleged charges. Without proving his 
charges, without knowing whether he is guilty 
or not, he is condemned to a life of jail or 
police custody only on the pretext that a Sub-
Inspector or a Circle Inspector or the 
prosecuting officer is not ready to oppose the 
petition for bail. Many a time I was, because 
of the god grace of the Government, detained 
even under the Congress regime. Even we had 
the limited scope of being provided with 
charge-sheets within 7 days. We had the right 
even to reply to the charge-sheets. There was a 
Board even to consider the charges and the 
replies to the charge-sheets but here even 
without giving that kind of an opportunity of 
receiving and replying to a charge-sheet, a 
young man, an accused, is refused the right of 
having bail. 

 
SHRI CHITTA BASU : I could not follow 

his Hindi. 

SHRI N. G. GORAY: He was asking for 
protection from you. 

SHRI CHITTA BASU : You are a 
privileged person of the House. You are 
sufficiency protected. What protection do you 
want from me? 
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THE VICE-C T AIRMAN (SHRI AKBAR 
ALI KH\N) : Mr. Basu, are you discussing the 
regulations or your own protection? 

SHRI CHITTA BASU : I am not 
concerned with nrf protection. Please protect 
me from that Haryana Member who is as 
mighty ; s the Haryana bull. 

 
SHRI BHUPESH GUPTA: My friend from 

Hary na may be put under guard for his 
prelection. 

SHRI CHITTA BASU : Therefore you will 
find thai this kind of unlimited unrestricted aid 
unbridled powers are being given to the 
police. What kind of police is there As a 
matter of fact there have been s .veral 
occasions in the past either on the floor of this 
House or from different pi at forms, it has 
been said by many res jonsible Members that 
the Police in B ngal had let loose a counter-
violence. 

Six, I think yoi will have the patience to bear 
with me ' vhen I now proceed to give a large 
numl ier of specific instances to show how th   
police have indulged in limitless atroc ties    on 
th£   innocent men and   women    of our   State.    
Sir, young men are U ken out of their homes in 
the   early   rrorning and   taken   to police 
custody, v here they are tortured and even done   
o death.    I now refer to the case of or t Samir 
Bhattacharyya. Sir, it was foun I that he was 
done to death when in   dice lock-up, but the 
case has not bee I properly enquired into.    It    
was    also   found    that   some irresponsible 
ofB er was guilty of doing him to death.    A'hat 
action    you have taken against th it police 
officer?  Nothing.   Then, Sir,     . . 

THE VICECHAIRMAN (SHRI AKBAR 
ALI KHAN) : Mr. Bhupesh Gupta has refer 
ed to these cases. 

SHRI CHITTA BASU : He has referred to 
certain cases. I am simply increasing the 
number of cases because he has given only 8 
or 10 or 12 cases.   But I hive in my 
possession no 

less than   50 cases.   Fifty pretty young men have 
been done to death, by this kind of    hooligans in 
the    uniform of police.   There are limitless 
police atrocities let loose on us.   Then comes the 
death of one Samir Saha while in police custody.    
The    statement of the Police Commissioner 
regarding    Saha's illness was not at    all 
convincing.   The report was published in   the    
press on 23-10-1970.   Then there is the death of 
one Arun    Ghosh in    Bhawanipore   Police 
Station in Calcutta and the death occurred under 
still more mysterious circumstances.   The report    
was published on the    same day as    Samir's 
death.   The police report said that he died from a 
fall while   trying to escape   by scaling the wall.   
A fall    from the    low   wall round the   
Bhawanipur Police    Station cannot ordinarily 
cause death.   Then I refer to the case of one Anil 
Karmarkar. Anil Karmarkar died in police 
custody. Magisterial    enquiry     established    
that 'Karmarkar   was    perhaps killed'.   The plea 
of the police is that none of those, who were  with   
him    in   the lock up, complained of beating of 
Karmarkar by the police—as if the beating would 
be done in the lock-up before other prisoners.    
No enquiry has   been finished and nothing has 
been    done to punish the officer concerned.   
Then the case of Anup    Bose    and    two    
others,    Ajay Sanyal, a Reserve Bank employee, 
and Sanku Datta, who were shot in front of 
Bhawani  Datta  Lane,  Calcutta, in  the small 
hours of the night of   26-9-1970 is a case in 
point.    Anup was arrested while he was coming 
out of the Calcutta Medical College   at about 6 
P.M. on 25-9-1970. Then, Sir, Murari Kusari, a 
teacher of Behala Sikshayatan,   who was taken 
into custody by the police a few days back, was 
taken to the area of his arrest along with another 
person in police custody.   With them was tagged 
another person.   All of them were killed by the 
police, who gave out that they laid a trap for the 
police by proposing to lead them to an 
ammunition dump.   It is all a lie.   Then I take the 
case of one Kajal    Banerjee.    He was the first of 
this nature.   He was shot at point    blank    range  
by    plain clothes policemen, and afterwards the 
story of an    encounter was    circulated.   By all 
local accounts no such encounter took place and    
Kajal was    completely unarmed.   Then a boy 
named Biren Deb-nath was shot at and his dead 
body was dragged before the very eyes of a few 
thousand people who were enjoying a 'jalsa'.    He   
was killed    and his    dead body was   displayed 
before the   people 
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who were enjoying a 'jalsa'. Sir, are we living 
in a civilised country? Are we living in the 
1970's? Can such a thing take place in 1970 
where a boy is killed and his dead body is 
displayed before thousands of people as if it is 
a great achievement of this kind of uncivilised 
Government, if I may be permitted to say so. 
Sir, then I come to Krishandas Biswas, 'a 
student of the 5th year Philosophy class of 
Calcutta University. He was shot dead on 25-
9-1970 before the Centenary Building when 
he was going to attend his class.   One Dulal    
Bhowmik a student 

of the Rastraguru Surendra-4 P.M.    
nath Evening College and an 

employee of the day section there 
was shot dead on 7-11-1970 in Rifle Road 
area of Calcutta where he resided. So there are 
many instances and this kind of killings and 
this kind of atrocities are being committed on 
the young men of West Bengal. And the pity 
of it is, all these specific instances, 1 have 
handed over to the Prime Minister who is in 
charge of Home Affairs on 17th November 
last and today it is 16th December. One month 
has elapsed and I do not know whether any 
enquiry was held and what efforts the Home 
Ministry made in this matter and what results 
those efforts yielded. 

THE VICE-CHAIRMAN (SHRI AKBAR 
ALI KHAN) : Now you must finish; you have 
taken 20 minutes and there are so many 
Members. 

SHRI CHITTA BASU : No, no. I have 
taken only 15 minutes. And I want five or ten 
minutes more. 

THE VICE-CHAIRMAN (SHRI AKBAR 
ALI KHAN) ; No; you have taken 20 minutes. 
Just finish it in two or three minutes. 

SHRI CHITTA BASU : From a note 
circulated by the Home Ministry it appears 
that the primary objective of this Bill is to curb 
the Naxalite violence in the State. Sir, I am 
second to none in fighting Naxalite violence in 
our State. Naxalite violence is not only in 
West Bengal but it is there in other parts of the 
country also but Naxalites violence has to be 
met at the political level. I want to remind Mr. 
Pant about what his predecessor in office said    
regarding this    Naxalite 

problem.   I    am  quoting    Mr. V.  C. 
Shukla who says : 

"We have already stated that this 
question of extremist activities in the 
country has many facets. It is not a one-
sided question; it has got many facets and it 
has to be handled in that manner. We have 
also stated in this House that we do not 
regard it as a mere law and order question. 
We have devised our own strategy and we 
are trying to employ that strategy in West 
Bengal." 
This he said on the 29th April this year. 

Now, what is that strategy for fighting 
Naxalite activities? Is it these two draconian 
Bills? My answer is, definitely not. The only 
method by which we can fight Naxalite 
activities is by sustained, enlightened political 
activity by all the left democratic parties.    
That we have already started. 

SHRI BIPINPAL DAS (Assam) : Have 
you succeeded in that? 

SHRI CHITTA BASU : We have 
succeeded to some extent and I think we will 
succeed.   But his bullets.  . . 

SHRI KALYAN ROY (West Bengal) : Not 
his bullets: say Mr. Pant's bullets. 

(Interruptions) 

THE VICE-CHAIRMAN (SHRI AKBAR 
ALI KHAN) : Mr. Chitta Basu, you should 
finish. 

SHRI CHITTA BASU: This is not the way. 
What I feel is this. They have only one 
strategy and that strategy is to give more and 
more powers to the police to indulge in 
limitless atrocities. It is not in this way that 
you can solve this problem. Punitive measures 
is not the answer to this kind of political 
problem. 

AN HON. MEMBER : It is one of the 
answers. 

SHRI CHITTA BASU:    So far as 
other atrocities are concerned it is quite 
known to this House that our Marxist 
Communist friends, right from the day they 
rode to power with the assistance of the 
people riding on the crest of the victory of the 
United Front, went on to crush. . . 

SHRI KALYAN ROY: First they grabbed 
all the posts of power from Home Ministry to 
Education Ministry and then jumped over the 
fence. 
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SHRI CHITTA BASU : They made partisan 
use of tne police in order to annihilate the 
other democratic and left parties and to our 
great surprise it is these police peisonnel who 
are standing guard or thst great Deputy Chief 
Minister of West Bengal, Mr. lyoti Basu, at 
his doorstep. He is being escorted by the 
police. The police escorts him all the while 
he moves. I have got the figure about what is 
the amount spent by Mr. K. C. Pant for the 
protection of Mr. Jyoti Basu and Mr. Promod 
Das Gupta. (Inte ruptions) 

SHRI    KALYAN      ROY :    Is    he 
against giving    aiy    protection to  Mr. Jyoti 
Basu? 

SHRI CHITTA BASU : I am very much 
willing to jive him protection. I have got no 
enmity towards Mr. Jyoti Basu.    His life is 
very valuable. 

(Interruptions) 

SHRI SALIL KUMAR GANGULY (West 
Bengd) : His supporters know that there vill 
be havoc in West Bengal if anything 
happened to him. That is why he is doing 
something for the protection of Mr. Jyoti 
Basu. Mr. Jyoti Basu never wanted it. 

SHRI KALYAN ROY : It is serious. That 
means they are in a position to create havoc 
h West Bengal. Otherwise, they must be 
having huge arms in their possession. 

(Interruptions) 

SHRI CHITTA BASU : It is not correct to 
say that we are not concerned with it. The 
'.ntire House expressed its concerned wh< n 
an attack was made on the life of M . Jyoti 
Basu at Patna. Therefore, it is incorrect to 
say that Parliament did rot express concern. 
It is incorrect to sty that we did not express 
our concerned. 

SHRI SALIL KUMAR GANGULY : 
They know that when Mr. Jyoti Basu's little 
finger was injured, there was one day's 
strike. My learned colleague associates us 
with something. . . 

THE VICE-CHAIRMAN (SHRI AKBAR 
ALI KHAN) : Mr. lyoti Basu is a citizen and 
it is the duty of the Government to protect 
him. 

(Interruptions) 
6—64 RS<70 

SHRI KALYAN ROY : There must be 
more police protection given and if not 
police the Army should protect him. 

(Interruptions) 

SHRI BHUPESH GUPTA : So long as 
the Indian Navy is not called into the 
Hooghly River, it is all right. 

THE VICE-CHAIRMAN (SHRI AKBAR 
ALI KHAN) : Now, I call Mr. Mohan 
Dharia. 

SHRI CHITTA BASU : I am to conclude. 
I was all the while being interrupted. 

(Interruption) 

SHRI BHUPESH GUPTA : Why are 
you objecting ?   Mouth-guns are better than 
pipe guns. 

SHRI CHITTA BASU: 1 have been 
interrupted and so I should get five minutes. 

[MR. DEPUTY CHAIRMAN in the Chair.] 

MR.   DEPUTY  CHAIRMAN:   No, 
please. You have already taken    more than 
twenty minutes. 

SHRI CHITTA BASU: I have been very 
much interrupted. 

MR.   DEPUTY   CHAIRMAN :    In 
two minutes you please conclude. 

SHRI CHITTA BASU : Even at this late 
stage I would appeal to our Marxist 
communist friends to rethink and denounce 
this kind of terrorism that they themselves 
have let loose, so that there can be 
restoration of normal political climate in the 
State. 

I have a word of appeal to the Congress 
Members, particularly Members coming from 
the State of West Bengal. While they are 
saying something against us, is it not a fact 
that their youth section is also very much 
outspoken in the matter of condemning these 
police atrocities? I quote Mr. Priyadas Mun-
shi : "In the name and under the garb of 
curbing Naxalism, the police has resorted to 
unprecedented violence killing a number of 
innocent students in cold blood." This is the 
feeling of the youngmen of West Bengal, 
whether the young man belongs to the left 
party or whether he belongs to the Congress 
party which he or she represents. There have 
been limitless atrocities. 
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MR. DEPUTY CHAIRMAN : Please 
conclude. 

SHRI CHITTA BASU : Therefore, we 
cannot give our consent for perpetuating these 
Draconian Acts. 

I would urge upon the Congress Members 
sitting in this House that they should also 
search their heart, they should also listen to 
the voice of their own people who are fighting 
police atrocities in that part of the country and 
then consciously give their consent for the 
perpetration of these two Draconian measures. 
In the end I would appeal to this House that in 
the name of democracy, in the name or in the 
interests of helping the process of restoration 
of normal political climate Parliament should 
in its wisdom repeal tnese two Draconian 
Acts and really create new possibilities for the 
restoration of normal life in ihat part of the 
country. That is the only way. No police 
measure, no police atrocities can lead us 
anywhere. 

The questions were proposed. 
SHRI M. M. DHARIA : Mr. Deputy 

Chairman, at the outset 1 should say that the 
situation that prevails in Bengal is most 
alarming and causes concern, and we have all 
sympathy for the people of Bengal. Sir, it is a 
part of our country and particularly when we 
see that this disease is likely to spread all over 
the country, when we see that these atrocities 
pose a threat to law and order and to our 
parliamentary democracy, it becomes all the 
more serious. From the description that we 
now heard from the two hon. Members of this 
House—I will deal with that regarding police 
atrocities afterwards—one thing is very clear 
that law and order in West Bengal has come to 
an end and it is the duty of the executive to 
see that law and order is maintained, and I feel 
that so far as one could judge from both the 
speeches they very much substantiate the 
action taken by the President and by the Home 
Minister. I he police are supposed to look 
atcer law and order. They must be armed with 
some power. Otherwise to ileal with such a 
situation is absolutely impossible. If the 
situation comes to normalcy. I shall be 
perhaps the first Member of Parliament to 
come before this House and urge upon the 
Government that these two laws should be 
repealed; I shall certainly join my friends, but 
today  I  fee! that it is not possible. 

The other day we have heard regarding the 
incident where the wife and the son of one of 
the Ministers of State, Shri Parimal Ghosh, 
were stabbed and they are still in hospital. The 
condition of the son is yet grave. As was 
rightly said by Mr. Bhupesh Gupta, his own 
relatives are also victims of atrocities. By 
whom were they committed? Of course the 
Government—for some incidents, not for 
all—has already appointed a Commission of 
Enquiry, and I am sure that the Commission 
of Enquiry will go into all aspects. If there are 
some other serious incidents which are being 
repeatedly said about here by hon. Members 
like Shri Bhupesh Gupta and Shri Chitta Basu, 
if they are having valid reasons, I may urge 
upon the Government to refer these matters 
also to the Commission of Enquiry. Nobody 
would like that the police who are alleged to 
have committed atrocities should be allowed 
to get away like that. From my own 
information I have no doubt whatsoever that it 
is the Naxalites at one end the members of— 
my friends will please excuse me—the 
Communist Marxist Party, these are the two 
sections who are responsible, who have 
created this situation in West Bengal. Of 
course without creating any disturbance to 
other citizens had they gone on fighting and 
killing each other, perhaps they would have 
brought peace. But in this democratic country 
of ours, we cannot allow these things also, and 
hence the police have to be strengthened. Sir, 
so far as the problem of the youngsters is 
concerned, those who are becoming victims to 
such Naxalite activities, we cannot forget that 
it hinges on this fact that if this country fails 
to secure the future of the younger generation 
of this country and makes them lose their faith 
in parliamentary democracy, it is the failure of 
this Parliament, it is the failure of the 
parliamentary institutions, in not rendering 
justice to the youngsters of this country. 

SHRI J. P. YADAV (Bihar) : It is because 
of Congress administration, not Parliament or 
democracy. 

SHRI M. M. DHARIA : Mr. Deputy 
Chairman, Sir, it is only with the programmes 
that we adopted that we can solve the socio-
economic problems facing the country and 
not with those of parties who are supporting 
these ex-ru ler s  and the feudal and capitalist 
sys-in  this country. 



 

SHRI M. M. )HARIA : With all my love 
for my f iend, I pity his ignorance because it 
was we, within our party, who did it and that 
was one of the reasons why t e party also got 
split. He should not be under the impression 
that we are not al ent, we are very much alert,  
I can assur.   this House. . . 

 

SHRI A. P. CHATTERJEE : What about 
the Congro -.? And do you think that Nehru 
was ;:  renegade? 

M\i. DEPUTY CHAIRMAN : Do n )t  
interrupt  pie; ,e. 

 
SHRI M. M. DHARIA : Unfortunately, 

today. . . 

SHRI A. P. CHATTERJEE : Is the 
daughter is also following the same path? 
What abo it the achievement of Jawaharlal 
Nehru 

SHRI   M.   M.    DHARIA :    We can 
very well leave ; I this. Unfortunately, it is not 
the issue for discussion. I can assure my fiend, 
that if mv party fails to implement those 
programmes that we have pledged to the 
people. I shall be one of the rebels who will 
go against the leadership also. That is not the 
problem lere. The main problem here is this In 
this jountry of ours, how can we allow a 
section of people who openl' say that they do 
not believe in the ( ons i i tu t ion?  They 
would like to have . . . .(Interruptions.) 7—64 
RS/70 

MR. DEPUTY CHAIRMAN : No 
interruptions, please. 

SHRI M. M. DHARIA . Mr. Chat-terjee 
knows very well. . . 

SHRI A. P. CHATTERJEE : You said that. 

SHRI M. M. DHARIA : I am not the 
person to say that. In this country of ours, in 
this parliamentary democracy of ours, we 
cannot allow a section of people who say that 
they have no faith in the Constitution. 

, (Interruptions.) 

SHRI K. P. SUBRAMANIA MENON : 
What are you talking? Your permission is not 
required here to tell the facts. 

SHRI M. M. DHARIA : Please listen to me 
as I will also listen to you when you are on 
your legs. 

SHRI K. P. SUBRAMANIA MENON :  
We cannot allow this. 

SHRI M. M. DHARIA : I also represent a 
section of the majority of people in this 
country. Don't be under that impression also. I 
am also voicing. . . (Interruptions.) I am 
representing a major section in the country. I 
have no doubt that this country cannot tolerate 
any section which believes in violent 
activities, which wants to Mont democracy 
and the Constitution of this country. They 
shall have to he curbed. There is no other 
alternative. With all the power at my 
command, 1 say that that shall be done. Even 
I may say that I am a. . . 

SHRI K. P. SUBRAMANIA MENON : 
You have flouted the Constitution. 

SHRI M M. DHARIA : It is really 
strange—when some liberalisation at starts in 
Czechoslovakia and aven if the Soviet Army 
enters Czechoslovakia, all of us do not bother. 
If in Vietnam or Indo-China, more than five 
lakhs of American troops go and fight against 
the Asian people, there are some who take 
pleasure in it. In spite of the fact that the army 
is marching in one country and  12 lakhs of 
people. . 

SHRI A. P. CHATTERJEE It was the 
Americans. . . 
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SHRI M. M. DHARIA : It is un becoming 
on your part to interrupt. Mr. Deputy 
Chairman, Mr. Arun Chatterjee should at least 
-how some courtesy  of listening  to  my 
views. 

SHRI A. P. CHATTERJEE : Very good. 

SHRI M. M. DHARIA : Thank yon very 
much. My submission was that it rive lakhs of 
American soldiers . . .(Interruption by Shri 
Kalycrn Roy) Please listen to me. If more than 
live lakh soldiers come to Indo-China, then it 
is all right. If the Russian forces march into 
Czechoslovakia, then it is all right. It is taken 
as if it is a battle for socialism. But if we give 
some powers to our own police for protecting 
the mother land and democracy, it is termed 
as reaction. 

SHRI CHITTA BASU : I oppose invasion 
on some other country by the Soviet Union. 

SHRI M. M. DHARIA : Please do not get 
agitated. 1 am speaking to those who are not 
of my views Mr. Deputy Chairman, Sir, my 
submission to this House is let us consider 
anil understand the position as it stands today. 
If the police have committed atrocities I am 
not here to defend it. Bui at the same time let 
us not demoralise tthe police force who is 
supposed to maintain law and order in such 
areas where it had become absolutely impos-
sible to move. Where leaders like Shri Jyoti 
Basu, who is so much popular in a city like 
Calcutta, requires the C.R.P. for his own 
protection, what must be the fate of the 
common man? Let us not  forget this situation. 

Sir, from this point of view I feel, Sir, that 
these powers which wc are entrusting to the 
police are absolutely essential. At the same 
time may I bring to the notice of this House 
that even the Police Commissioner of West 
Bengal has issued specific instruction to the 
police to arrest but not to kill? If the 
Commissioner of Police gives this advice, I 
think it is a welcome measure, Instead of 
criticising everything and attacking them with 
all possible mala fide allegations, let us try to 
have some faith in the bona fides of :he police, 
they are also in the service of (his great 
^country, 

Coming to the problem of law and order, I 
feel Sir, that those who believe in democracy, 
all the parties who believe in democracy, shall 
have to mobilise all possible strength in West 
Bengal. It will be my appeal to all and to the 
Government—I know that some Members 
may not like or may not appreciate my 
suggestion—that the peace-loving citizens of 
West Bengal should be provided with enough 
arms and ammunition by the Government, if 
necessary, at subsidised rates. Perhaps the 
Government may not agree with this idea of 
mine. But those who are national-minded, in 
whom the Government can have faitti, if they 
are strengthened with arms and ammunition, it 
will be a proper check to meet atrocities. Per-
haps some Members may not appreciate this 
suggestion. Even the Government will not like 
it. But in some countries they have tried this 
experience. If the gangsters are aware that the 
people have their own armies and they can 
protect themselves they will have to go. So, 
Sir. instead of getting much more emotional, 
let me appeal to all these groups to consider 
the question rather dispassionately as to how 
we can save West Bengal and India from this 
violent situation. If at the one end socio-
economic measures are absolutely necessary, 
at the other we cannot forget that this country 
cannot tolerate any move whatsoever from 
such parties or forces who have no faith in the 
country who have no faith in our inde-
pendence, who have no faith in our 
Constitution and in our Parliamentary 
democracy. Mr. Deputy Chairman, Sir, when 
a few people say very openly that Mao would 
be their Chairman, that they believe in Mao 
and that they would break everything here, 
how can we allow this thing to go in this 
country? At least patriotic people, those who 
believe in the independence, integrity and 
unity of this country, shall have to come 
forward and shall have to say, "No This 
movement shall have to be controlled". And if 
I have understood the Government well, these 
powers are given to the State Government or 
to the police not to kill young men or arrest 
young men, but to maintain the unity, integrity 
and sovereignty of this country, to maintain 
the democratic institutions in this country. 
And if ihe police do not recognise this fad. 
then it will be the failure of the police and  
also of the Government. 

SHRI BHUPESH GUPTA  Mr. Dharia, we 
are   your   colleagues.    We 
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have said so many things about police 
atrocities. At least in regard to some cases, 
some of your vehemence and talent should be 
utilised. 

SHRI M. M. DHARIA : Sir, at the very 
outset I said that when hon. Members like Mr. 
Bhupesh Gupta have very openly made 
allegations about atroci-i ties committed 1 y 
the police, it is for the Government to take 
serious note of it. And if there is a prima facie 
case, I am of the opinion that such matters also 
should be referred to the commission of 
inquiry. 1 am not saying that if the police 
commit "atrocities, there should be no 
protection and that if somebody else commits 
atrocities, he should be penalised. That is not 
my point of view. The police are vested with 
certain i owers. They are the prestige of the 
society and it is for them to behave with more 
responsibility and not in any erratic way. That 
is how I look at the situation. I hope Mr. 
Bhupesh Gupta is now satisfied that 1 am not 
vehement on any one point, but that I am 
equally vehement so far as a jud cious 
approach is concerned. 

Mr. Deputy Chairman, let the hon. 
Members who have moved these motions 
realise t tat the situation is very serious, 
particul. fly because of those forces who are c 
ut to destroy our peace and tranquillity, who 
want more and more of such e.plosive 
situations and incidents to haj pen. And to 
control these explosive iluations and 
incidents, there is no oth:r alternative for the 
Government exiept to vest the police and the 
State Government with these powers. 

Lastly, we should not forget the basic tenets 
with whici we fought for our independence. Tl 
e basic tenets were our independence, ui ity 
and integrity of the country, democr tcy, 
socialism and secularism. These vere the five 
tenets for which we foughi during our struggle 
for independenci and we are now struggling to 
make t at independence a true independence. If 
challenges come from some foreign f >rces or 
individuals to these basic tenes, are they not to 
be curbed with a heavy hand? I am here to urge 
on the Government that they should not 
hesiiate to crush such sort of violent activities, 
even if they are blamed by the Communist 
friends as being a reactionary Government, 
they should not mind it. It is not a question of 
whether one is a reactionary or one 

is a progressive. It is a question of whether one 
is patriotic or not. Are we not in a position to 
understand the challenge to our nation? I feel 
thai this challenge shall have to be accepted 
and met with all possible force. Let us. as I 
said, fight among ourselves in a peaceful way. 
Let us try to have our own ideologies in a 
peaceful way. But in case there are people who 
do not have any faith in constitutional 
behaviour, then naturally some other actions 
are also called for. When I say this for the 
extremists I would like to mention certain 
intelligentsia classes also, those who cannot 
realise the change in times. There is the 
instance of the decision of yesterday in the 
matter of the privileges and privy purses of the 
Princes. I am really sorry that the learned 
judges of the highest judicial forum in the 
country, the Supreme Court, should fail to 
realise the change in times in the country, and 
to understand what the feelings of the people 
are and what is in their mind. Such sort of 
people also create blockades in the way of our 
constitutional functioning. I have no doubt in 
my mind that the decision given in the 
Golaknath case by the Supreme Court has 
created a great blockade in the way of 
consitutional behaviour of Parliament. So the 
intelligentsia classes also will have to realise 
the changing times in the country. I feel it is for 
all, of us to extend our sympathy to the 
youngsters in Bengal and all over the country. 
But at the same time, it is also for all of us to 
stand by the Government when it is taking such 
firm action. I have been insisting on this kind 
of action right from 1967. But unfortunately it 
did not come. I am happy that the Government 
has now taken that firm action and 1 would like 
to urge on all the friends who believe in the 
independence of our country to stand by the 
Government. I would request my honourable 
friends to withdraw the motions moved by 
them requesting the House to repeal this 
Ordinance. 

With these words I conclude. 

SHRI R. S. DOOGAR : Sir, when the 
United Front Government was dismissed, it 
left a legacy of crime, anarchy, lawlessness, 
violence, and everything. Then, when the 
President's rule came we thought that things 
would improve and that probably Bengal 
would go back to its olden days of peace. But 
1 am sorry to say that nothing of that 
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sort has happened. Bengal's condition today is 
a telling example of what untold miseries can 
be brought upon the people by an opportunist 
Government without any policy or ideology. 
When the Govrenment first took over, no 
doubt lawlessness was there. But it went on 
increasing day by day. There has been no end 
of the murders, looting and violence, and the 
situation started deteriorating dangerously. 
Still the Government at the Centre is dilly-
dallying. Soon after the President's rule, we 
heard there was a move to bring in the Pre-
ventive Detention Acts. Tne President's rule 
was imposed in March and all along since then 
they have been allowing Bengal to be ruined 
and burnt, by an unrealistic and dilly-dallying 
policy. Then all of a sudden, one day we were 
asked to pass the Preventive Detention Bills in 
the Consultative Committee of Parliament for 
Bengal. On behalf of our party we lent, with a 
heavy heart, a reluctant support to this 
measure thinking that since the Government 
felt that without these measures it was 
helpless, that it will not be able to tackle the 
situation without them. So, we thought let 
them have it as a last recourse because we 
want peace in Bengal and nothing else. It is 
now more than twenty or thirty days since the 
Acts have come into force after the 
Presidential Order and then what? The 
speakers previous to me have narrated 
harrowing tale of Bengal's misery. So many 
young people have been murdered and are 
daily being murdered. Many innocent mothers 
have lost their children. There is no count as to 
how many women have lost their husbands—
even after the passing of this Act. This is the 
state of things in Bengal. So one has to repeat 
the question—has the situation in Bengal im-
proved in any way? Can the Minister point out 
a single day in Bengal passing without any 
incidence of crime or lawlessness? Previously 
probably lawlessness and crime were mostly 
confined to inter-party classes. But what is the 
picture of Bengal now? Even the innocent 
men, people who have no connection with any 
party are murdered; business men are 
murdered; professionals are murdered and still 
nothing is being 'done to prevent these 
atrocities. When I spoke in the Consultative 
Committee I said that we are giving support to 
this Bill with a heavy heart and pointed out 
that I was sure ihe Government would not be 
able to improve the situation    because 

they really do not want to do so and that a day 
will soon come when these Acts would recoil 
on them. 1 was not wrong. As 1 see, the 
situation is not improving in any way. How can 
things improve unless the Centre is firm and 
unless we have a strong Government in the 
State firmly determined to bring peace and 
security? We have a Governor only for name's 
sake. Do you ever hear about the Governor 
these days? Previously whenever he spoke, he 
put himself in trouble and now what is he 
doing? He is sitting idle in the Governor's 
palace getting salutes and garlands. Probably 
he has been asked by Delhi not to interfere in 
anything. Then he has a body advisers. If the 
head is wrong, how can the body function pro-
perly? The advisers also are as useless as the 
worthless Governor. What stake have they got 
as most of the Advisers were superanuated and 
many of them would probably retire within a 
year or two. Instead of the old people you 
should have young officers of the age of 40 to 
50, young men with imagination, drive and 
dash, in charge of affairs in Bengal. You should 
have a Governor who can inspire confidence 
and who can move among the people, who can 
study the problems of West Bengal and deliver 
the goods. But what is happening in Bengal? 
Violence which originated during the time of 
the United Front Government is continuing 
unabated and in a manner never heard of in the 
history of India during the last 100 years. Then 
there is another strange phenomenon. Those 
who are inciting violence and committing 
violence are themselves seeking the protection 
of the police. Shri Jyoti Basu the former Home 
Minister of West Bengal has sought police 
protection and is always surrounded and 
protected by the police. Every day there are 
requests from the CPM Leaders for police 
protection. A study tour by some Members of 
Parliament not including any from my party re-
cently visited West Bengal and what they said 
about West Bengal? Is the Government still 
determined or willing to do something? No. On 
the contrary they want to see Bengal ruined 
with a useless Governor. Then again how can 
the Centre do anything because they have to 
depend on the support in Delhi of some other 
party for their very existence? They are 
therefore afraid of dealing with the situation 
strongly. What a horrifying report the study 
team of Members of Parliament have given us? 
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We hear about police atrocities. I am sure 

atrocities an being committed by the Police 
and I demand that proper inquiry should be 
conducted into each and every case attd the 
police should no. be spared if found guilty. 
These atrocities certain!.} must stop. Unfor-
tunately, the polite force itself is paralysed 
even today. What a strange argument Shrimati 
Pi.rabi Mukhopadhyaya had put forward i i 
the House the other day. She said her Darty 
did not want the P. D. Acts earlie; because the 
police was then indoctrinated with Marxists 
and that there wert undesirable elements 
within its rank an J now that the Police has 
been cleared of the undesirables, her party 
wanted ihese acts to be passed. What a strange 
argument! Has the police been purger? They 
are still divided into two camj I and this is one 
of the reasons why police cannot take 
effective steps. T (ere have been complaints 
against tin Police for atrocities. It is very bad. 
At the same time to maintain law and order 
the police has a very special responsibility and 
special type of duty to perform. All the same 
it is for the Government to be strict and to see 
that tie police does not exceed its limit. To 
maintain law and order they will hive to make 
arrests but that does not nean that they should 
commit atrocities. If they are allowed to go on 
with the r atrocities, the situation would be get 
ing bad to worse and there will be reta at ions 
from all quarters against the P 'Iice and the 
Government.    1  wish  this does not happen. 

Shri Bhupesh Gupta has called these Acts as 
"black Acts". It is certainly dangerous to arm 
the Government with such wide powers. But 
armed with such powers only arre ting people 
will not solve our problem.. I ask the Govern 
meat what they a t doing to ameliorate the 
condition of he people of Bengal. The 
situation is n >t only political or of law and 
order alcie but also socio-economic. Unemplo; 
ment is soaring high. There is fall in 
poduction. There is scare among busir^ss men 
and therefore a continuous shift of industries. 
There are labour troublts everywhere. There is 
also the problei i of the refugees. But the most 
dangerous of all our problems is that of the 
young and educated i;n->Ioyed who are led to 
violence. These unfortunate young men who 
are so easily led astray |y politicians will be 
our voters at the imc of the next elections and 
they aie being indoctrinated to  the  cult  of  
violence  and  are   being 

spoiled. Sir, this is a serious thing. Will tne 
Government care to give its special attention 
to this serious problem? What have they done 
so long for providing employment to the 
educated youth in the state whose number is 
swelling dav by day? I would once again warn 
the Government to be determined, to make up 
its mind and to see the writing on the wall and 
to come out boldly to improve things in 
Bengal. For doing that. Sir, they should not be 
afraid that because they are strong and 
determined they will lose the elections. It is 
their .acred duty as they have taken upon 
themselves the task of restoring peace and 
prosperity to Bengal. Irrespective of the fact 
that by doing so they will lose the support of 
this party or that party either in the State or 
here at the Centre, they must act now and act 
firmly. As I said this is their sacred duty 
which they must and must discharge. 

The other day, Sir, my friend, Shri Pant, 
spoke in the Lok Sabha and 1 had read his 
speech. He spoke in a State of utter 
helplessness. He said that the Government 
cannot by itself do anyt h i n g  unless it gets 
public support, Public support is indeed 
needed. But where is the atmosphere in 
Bengal for people to dare and come out in the 
streets of Calcutta and organise peace parties 
and go from door to door? Can ne give such 
protection when his own policemen are 
ineffective and they themselves need 
protection? You know, Sir, several senior 
officers of the Calcutta 'olice have taken 
shelter in the Rai Bhavan because they are 
afraid that if they come out alone in the streets 
of Calcutta they would be killed. Then how do 
you expect, in a situation like this. Leaders 
who are not connected with any party to come 
out and organise peace parties to go to the 
people and talk to them? They arc afraid that 
if they do so they will be running the risk of 
loosing their lives. 

Sir, I say once again that if the Government 
really wants to improve things, it has first to 
remove the Governor. He has become 
unpopular and there have been demands from 
every quarters for his removal and I am told 
that even the members of the Central Cabinet 
have been advising the Prime Minister to 
remove the Governor. Sir, there is a word in 
Hindi and I do not know its English 
equivalent. The Hindi word is "/id" and it is 
the Prime Minister's "/.id" that the Governor 
will not be. removed. 
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Coming back* once again to the grim 

situation in West Bengal, I would cite only 
two instances which have taken place alter 
these acts were passed. First take the case of 
Aditya who was brutally murdered. He 
belonged to the C ong-ress(O). Then the other 
day a procession which Shri Bijoy Singh 
Nahar of Congress (R) was leading had been 
attacked. 1 had never so long heard of any 
procession being attacked with Bombs. 

The reason for the present state of 
lowlessncss in Bengal is because the police is 
ineffective and paralysed because the 
administration is very weak, and they are as 
such unable to protect the lives, and properties 
of people of West Bengal. Take the case of the 
murderous attacks on the lives of Shri Pari-inal 
Ghosh's wife and son. His factory was attacked 
a few days ago and he was threatened that his 
wife and son would be murdered. The police 
knew it. Then the mouthpiece of the political 
party of Bengal published an article saying that 
Mr. Ghosh's son was responsible for sheltering 
the Naxalites. But where was the police to give 
protection? You have taken enough powers 
from us and we have reluctantly given them to 
you. So do something! Other wise, if you keep 
yourself armed with these powers without 
trying to do anything to improve the present 
situation and lawlessness or to ameliorate the 
conditions of the people, to solve question of 
the unemployment, to solve so many other 
problems which beset Dengal then why are 
you there? But I know you will not do 
anything and therefore no amount of power 
you are armed with and howsoever wide (hey 
may be, they will not help you. It is for you to 
decide or rather it is for the Prime Minister to 
decide because we have one person's rule in 
the country today. 1 do not think that she 
wants to save Bengal. Sir, we in this House 
have been discussing the situation in Bengal 
day in and day out. We have been giving our 
advices and narrating our tales of miseries and 
sufferings. But everything has fallen on deaf 
ears. Six or seven times I alone had the 
opportunity of speaking in this House and had 
tried to explain the seriousness of the 
s i tuat ion in Bengal. But all that I said have 
fallen into deaf ears. Who cares for what? 
None though the s i t ua t ion  in Bengal has 
gone from bad to worse and from worse to 
worst.     Shrimati  Ind i ra  

dhi does not care to understand the 
writing on the wall. She is s i t t ing  on a 
volcano. It is going to erupt soon if she does 
not take effective steps even now. If she still 
does not act with Bengal the whole of the 
country will also go. 

Thank you. 

I)K. B. N. ANTANI (Gujarat) : Mr. Depuiy 
Chairman, Sir, I rise with deep anguish to 
participate in this debate. Sir, I have lived 
through the times of the Jallianwala Bagh 
massacre and other such catastrophies. But 
when 1 see the present conditions in Bengal, 1 
hang my head in shame. There was never a 
more agonizing and a more tragic condition in 
this ancient country than we find in West 
Bengal today. Sir, my leader, who has his 
ninety-second birth day, said that he was a 
weeping philosopher. That is the culimination 
of his life after 60 or 70 years of his political 
career. He says, "I am a weeping phi-
losopher." 

Sir, I have listened to the debate here. I 
have seen screaming, yelling dramatized with 
a t inge of sincerity in the debate. 1 have still 
to find a physician here who tries to diagnose 
the disease, much less to treat it. I say, Sir, 
that I have been thinking very seriously on the 
conditions today. Those who are today not 
serious enough for Bengal will have to weep 
for the 17 remaining States tomorrow. 
Conditions have come to a stage when there is 
personal aggrandizement and tussel for power. 
Nobody cares for ,the country and the future 
welfare of this great country. Are we going to 
Raj ghat to put flowers on it ? The Man is 
dead. Long live the man! If he would have 
alive today, what would he have said about 
Bengal ? 

Sir, I do not know what is my- time. When 
the bell rings, I will immediately :sit down . . . 

MR. DEPUTY CHAIRMAN : You have 
got 15 minutes. 

DR. B. N. ANTANI : I am a man who, at 
the age of 17 years, took inspiration from 
Bengal in 1907, and then I went to East 
Africa. Has the place of Aurobindo, the place 
of Khudhiram, the place of Asutosh come to 
this that there will be a street-to-street 
fighting, house-to-house fighting, brother-to-
brother fighting ? And for what ? They are 
fighting for what ? They are fighting for the 
wretched, miserable political 
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(lower of a part\ Unce \oil go lo mortgage the 
ci unti y to China, the other fellow goes to the 
Soviets. Nobody goes to the Ganges or the 
Braha-maputra. And t is is the culmination. 
This is the culm na; ion we have come to, Sir. 
I am, t! irefore, here lo appeal to the country 
thioUgh this distinguished House ; May Cong. 
(+O) go to the Heaven; May Cong, (R) go io 
the Seventh Paradise : But for God's sake, 
save the country and save he shame in the 
world With which we tie looked at today 
When they thin! of Bengal! I have been 
reading abo ;t the harrowing tales. Things 
have com to such a pass when the wife and 
the on of a Union Minister is stabbed. I ere is 
the 'Hindustan Standard' which says that the 
assailants were familiar with the household of 
the Minister. They egularly used to go to that 
House and ney were being harboured and 
encou aged and they are the people who are t< 
-day arrested for having committed th s crime. 
I ask these benches : '"Do y ou do these things 
? Do you harbour ihese anti-social elements in 
your houses to create and for-ment these 
disturbances in Bengal'?" Let anybody 
comradict it. I am here therefore to ask t lat 
the Government is there which goveris." Is 
there any Government, not onK' in Bengal but 
even in India, even a the Centre ? The Leader 
of the Hi use is here. I hope. Nobody on the 
Treasury Benches is seribus here. Th »' ay : 
"The Supreme Court has given ire judgment". 
When Rome is burning, Nero is fiddling. This 
is I he condition ci Bengal to-day. The 
Government is th-re which governs. 

AN HON. MEMBER : The entire country 
is like th it. 

DR. B. N. ANTANI : The Government is 
there wh ch governs. I have had the honour in 
my life to be responsible for law md order 
situation in three of the erstv hile Indian 
States but whenever such things happened, 
the only thing to do is to put your foot down 
and see thai it is nipped in the bud. You havi 
been advertantly or inadvertently com iving 
and colluding to create conditions in Bengal 
where by you can come to power. Never, 
never dream of it, Moh;,n with dharias, spears 
or knives, this will not happen. 

SHRr SUNDAR SINGH BHANDARI : 
They dc not follow the meaning of dharia. 

DR. B. N. ANTANI: Had Sudharsan 
Chakra been in his hands things would 

be different. The Ministers are gi only paper 
dharias. I have seen the Ministers doing it. My 
eyes are very strong still but they are only 
dharias blunted. They do not act, He who 
laughs last laughs the best. The only remedy 
is that the Governor should go. My friend said 
that he is not capable of even creating 
mischief. They arc more dangerous. Those 
who are neither man nor women are more 
dangerous. Therefore the best remedy today is 
to call back or dismiss this Governor 
forthwith and see thai law and order is 
restored at any cost. Law and order must be 
restored without any delay. My Party—do not 
cail it reactionary and do not be led away—is 
called the party of rightists. I challenge this 
Government : 'Quit your office for a fortnight 
and I shall see that there will be immediate 
restoration of law and order in Bengal.' You 
are incapable. You arc incompetent. You are 
eager to see that this goes on in West Bengal, 
and they are the reasons for the happenings in 
West Bengal. I therefore say that these things 
should be considered very seriously and 
dispassionately irrespective of parties. My 
friend, with pathos, jusi now said that it was 
the economic conditions that brought about 
these in West Bengal. Fish ? There is no 
famine of fish in the world. There is no 
famine of rice in the world. Even in that 
famine in Bengal, when millions died, Bengal 
never died. Bengal never begged. Bengal 
never wept. Bengal was never ashamed to 
suffer. And that Bengal, today, is being 
stabbed from house to house. We hang our 
heads in shame and pray to God that, for 
God's sake, this Government should either 
govern or quit in a moment. Otherwise, the 
country will drive you out lock, stock and 
barrel. 

Thank you, Sir. 

DR. DEBIPRASAD CHATTOPA-
DHYAYA (West Bengal) : Sir, I was listening 
with rapt and respectful attention to what the 
aged parliamentarian, Dr. Antani, was saying. 
He was very clear and unequivocal, and I 
would have been happy if I could, be so clear 
as he was. But when a situation is complex, 
ignoring that complexity, if I resort to clarity, 
that will be unfair to the situation, to the 
complex si tuat ion now prevailing in West 
Bengal. It is under a painful necessity that we 
had to endorse and enact the Prevention of 
Violent Activities Act and the Mainten- 
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Public Order Act.      No democratic    
Government,    in   its    ordinary state, or in 
the usual time of    history, would like to    
enact such    unfortunate laws—I say the laws 
are unfortunate— but the situation now 
prevailing in West Bengal is extra-ordinary, 
and the extraordinary  situation calls    for 
extra-ordinary measures.    It is only in this    
eon-text, with reluctance and hesitation,    I 
have to endorse these measures   for ex-
pediious  and  quick restoration of law and 
order in West Bengal,     Now,    the political    
conditions    which   precipitate this present 
state of affairs must not be lost sight of. It is no 
use recounting the incidents the tragic and 
painful and the endless    number of incidents,   
but   we must scratch the surface, go into 
depth, follow the trends and try to understand 
the situation rather than abuse this    or that    
party    before we start    trying to disabuse our 
minds of some wrong and rhetoric notions 
about West Bengal.    1 being a citizen of West 
Bengal, am, for obvious  reasons, 'more  
interested    than others in    the    maintenance 
of    public order in West Bengal.   But how it 
could be done    is    not    clear,  is  not    even 
vaguely clear to many of my honoured 
collegues   s i t t ing opposite.     I appreciate 
their eagerness to    maintain  law    and order, 
but I cannot approve of the approach    they are    
advocating    in    the House, so rhetorically, so    
vociferously and sometimes so bitterly.     We 
should remember that there was some backlog 
of problems, a backlog of two decades, and 
they are the economic problems, in the face of 
which our party had to sit in the Opposition, 
and the parties, which came in a combination,   
in a lump, in a bucket—1 should say—to 
power, they could  not  justify,  they  did   not  
j u s t i f y  their    election success,  that    
enormous massive public support  to them in 
their elections, as in  the crest of their glory 
they forgot their allegiance to the people,   to 
the election promises they made to    the 
people.     They started    k i l l i ng  each other,  
and the game of kill ing they started was    not 
according to the   rules of the game.     So the 
game of politics turned  into a gamble    of 
fortune-seeking,   political fortune-seeking,   
resulting in the tremendous loss not of life    
and property alone but of basic democratic 

values, jeopardising people's 5PM  
basic   faith   in   democracy   itself. 

And the CPI(M) showed the way as 
it led the United Front. Now the political 
conditions are pecu-liar.   Some left    parties 
at  that  time 

i    no!    interested in    naming    the parties 
because   I   am  not  interested  in abusing the 
parties;   I am only interested in maintaining    
law and order and    in seeing    that normalcy    
is   restored    as quickly    as       possible—
which    played second    fiddle or th i rd     
fiddle to    the CPI (M) did no) do their best to 
stop the rot, to arrest    the deterioration    in 
the law    and order situation.     It   was only 
when the Bangla Congress forced thern    to 
dissolve the    Government, to come out, they 
did, o herwise they were dilly-dallying but not 
coming out.  They were all the time playing 
second fid to the CPI (M) who started the    
game of kil ling    or the    gamble of    
political fortune-seeking.    Some of these 
parties, I   am sorry to say, are now 
committing ano her fallacy, what 1 would call    
the fallacy of Reductio ad absurdum.  They are    
reducing all    problems,   executive problems, 
legal problems to problems of economics.     
These    who    played    the second    fiddle to 
the    CPI (M)   during the United Front regime 
are now    very eloquently    committing  the    
fallacy   of ictio ad absurdum. They are reduc-
ing    ail  problems, the problems of law and 
order,   the    problems of    national lomy, the 
problems of politics, pure and simple to the 
problems of   economics and they are now 
feeling glorified th u they are giving a true 
Marxist interpretation to a situation created by    
the M a r x i s t s  behaving like anti-Marxists.   
So this is a very   peculiar situation.  Those 
who  have  played  second  fiddle  to    t'  • CPI  
(Ml are    now opposing the     la necessary for 
maintaining law and ord in VWsi  Bengal.     1    
am quite    aware, which, many    of my    
friends who    are Rightists are not, about the 
very strong persistent    economic undertone of    
the political  problem of the law and order 
problem in West Bengal.    I   am not in our of    
committing    the fallacy    of what I called 
Reductio ml absurdum but of course 1 do 
admit which  many    of my friends not    quite 
conversant    with (he situation in    West    
Bengal do    not recognise,    that there is a 
very    strong undertone of economics, 
undertone    of industrial    unrest, undertone of    
unresi among the students, unrest among    the 
hers who do not get their due salaries in time,   
unrest among the teacher^ of schools who 
have not got their salaries  for  the    last five 
or    six   months. Now, the students are 
unhappy, the teachers do no; get their salaries, 
not even primary school teachers,    and    still 
we speak of law and order    and take    to 
iperflcial measures like   transfer-rinj   a 
Governor or forcing    the retire- 
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ment of this or hat Adviser. It is really doubly 
cur ous that this comes from radically 
progressive people who must be aware of the 
backlog of the problems of West Bengal, who 
must be aware of the cure dative and explosive 
causes of social un est over the last two decades 
or so. So removal of the Governor or demo ion 
or promotion of this or that Advise r will not 
go to the roof of the pro ilem, will not even 
touch the fringe at the problem I am sure.* So 
I will appeal to the Government and also I v ill 
appeal to all sections of the House to realise the 
strong persistent econom c causes underlying 
this situation nov prevailing in West Bengal. I 
must say one tiling that could be done an<! I 
would appeal to the hon. Minister IO think of 
it. They must make some uch laws which will 
compel every emp oyer to employ people from 
among those unemployed people registered at 
tie different employment exchanges. 1 here are 
innumerable people now in Vest Bengal whose 
names are registered with the employment 
exchanges, <ut because of some legal lacunae 
they Jo not get jobs and other people not 
r;gistered get the jobs because of backdot r 
influence. So, this sad state of affairs must be 
put an end to. There must b. some laws 
compelling the employer: to employ people 
registered with tht different employment 
exchanges. t is not a radical measure. It is n >t 
a revolutionary measure, but I arr sure that this 
is an pljsolutely necess; ry measure. It )\ild be 
done and if it is done it would pip generate 
whit I should say an tent of confidt ace among 
the jobless youth that the Government is at 
least trying to do something for them. 
Secondly, I would say this. Though these are 
apparei tly unconnected I believe they are very 
much relevant to the main issue. Government 
should see that the college teachers who are 
not getting their i lcreased salary from 1966 
should get it The money should released. 
Thirdly, teachers do not receive their salar :s 
regularly, because they do not get tl e grants 
from the Government regul riy. That sad state 
of affairs should a so be put an end to. Every 
problem may look a big problem. Looking at 
the size of the problem as a whole we get ove -
whelmed, but if we analyse it into con ponents 
we find that individually taken t could be 
easily tackled. If it is solved or even if it is 
only partly solved, it could generate a climate 
of confidence. People will start 

believing that something is coming up, if it is 
not coming up yet. I am sorry to say that many 
of the schools are now breading grounds of the 
extremist movement. Many teachers have 
taken to the path of extremism. I say it as a 
matter of explanation. Please do not 
misunderstand me. It is not a word in 
justification, but it is a word of explanation. 
Now, if democracy fails to prove that the 
democratic method is not the right method for 
bringing about the desired social changes in 
the desired pace, then people, rightly or 
wrongly, think .of other methods, however 
adventurous, however alluring and however 
romantic they may be. This is a truth, a social 
and psychological truth. Though one hates it, it 
is there and very much so. Looking at the law 
and order problem as a whole we should not 
be overwhelmed. We should look into the 
underlying causes. We must get into its 
components, analyse it and then try to solve 
them in a piecemeal way. Many of these 
global problems are local in origin, piecemeal 
in origin and I would request the different hon. 
Ministers, not only the Home Minister, but 
also the Education Minister, the Minister of 
Internal Trade, the Minister of Steel and 
Heavy Engineering, to tackle the Bengal 
situation adequately. It is not enough to leave 
it to the Home Minister. He is there to do his 
job. He is up to his own job which left to him-
self can be solved. He cannot solve it partly 
because of the other parties' partisan 
opposition, not only the right wing parties. 
Their opposition for the sake of opposition, I 
can understand, but there are some other 
parties who do not believe in it. They all say 
that they do not believe in opposition for the 
sake of opposition. They claim that they are 
with the Government so long as the 
Government has some popular measures for 
the people. I think the. steps taken by the 
Government for the amelioration of the 
economic conditions of the people of West 
Bengal and for maintaining law and order 
taken as a whole are progressive, sane and 
rational. I believe left to yourself, Sir, you will 
also believe it. It is for the first time within 
three months after the beginning of the 
President's rule thai a revolutionary land law 
has been enacted, which could not be enacted 
by the United Front Government in two differ-
ent instalments, once in nine months and again 
in thirteen months. So, judged from that point 
of view three differ- 
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ent laws, progressive laws, laws meant for 
the upliftment of the economic conditions of 
West Bengal have been enacted. We find that 
the Government has set a pattern for 
progressively arresting the deterioration 
situation. 

SHRI A. P. CHATTERJEE : Pattern of 
terrorism and violence. 

DR. DEBIPRASAD CHATTOPA-
DHYAYA : I am sorry I cannot agree with 
my hon. friend, Mr. Chatterjee. I understand 
that their people have created a reign of terror 
in Durgapur. I do not know whether the hon. 
Minister has with him that report which he 
ordered a long time ago about the Durgapur 
violence. I would very much like to know if 
that Enquiry Commission has submitted a 
report and whether that proves the innocence 
of the partymen of my friend Shri A. P. 
Chatterjee who is so much opposed to 
terrorism. I would very much like to know 
whether their partymen themselves indulged 
in terrorism and terrorism of an unbridled 
sort. 

„ 

SHRI A. P. CHATTERJEE  :   You 
know about the results of the election... 

I 

MR. DEPUTY CHAIRMAN : You 
conclude. 

DR. DEBIPRASAD CHATTO-
PADHYAYA : In a minute I will finish. I am 
sorry to say that police excesses have been 
committed. I repeat, Sir, police excesses have . 
been, commifteed. . . 

SHRI A. P. CHATTERJEE : Thank you 
for  your  generosity. 

DR. DEBIPRASAD CHATTO-
PADHYAYA : It is only because of love for 
truth I have to admit it. I am not playing to the 
gallery. I am not very fond of rhetoric as the 
ex-Professor of English and lucrative Barrister 
or Advocate of the Calcutta High Court. So, I 
know, Sir, that it is not rhetoric but for the 
sake of truth I have to admit the little I know 
that police have committed excesses. But 
when there is a distinction, distinction must be 
drawn.   If cretain police people 

have committed excesses here and there, they 
should be condemned, condemned 
unequivocally. But for that reason all 
categories of police people who have been 
working under a very trying situation and 
unenviable condition should not be 
condemned in any irresponsible fashion only 
to get press publicity or cheap popularity. 
Whoever is returned in election and has to 
work with the administration, police and the 
executive, must be responsible in denouncing 
the administration, police or non police. I am 
next to none in condemning the police 
excesses. I am sorry to say that some of our 
Chatra Parishad students have been brutally 
beaten up by the police officers. One of the 
Secretaries of the South Calcutta Chatra 
Parishad District, whose name is Sadan Bose, 
was beaten up in Tollygunge lock-up by one 
Bepin Bose, Sub-Inspector of Police, and 
there was a two inch deep wound in his 
stomach, and one of his left-hand bones was 
fractured. It was a compound fracture. He had 
to be removed to hospital. I know that in 
Beliaghata the nails of three Chatra Parishad 
students were pulled out by the police.   And I 
have  no  doubt ... 

SHRI BHUPESH GUPTA : Mr. Pant, 
listen to what your partyman says. 

DR. DEBIPRASAD CHATTO-
PADHYAYA : I say, in some cases police 
excesses have been committed. But for that 
the police force as a whole should not be 
condemned in an irresponsible fashion. 

MR.    DEPUTY    CHAIRMAN      : 
Please conclude now. 

DR. DEBIPRASAD CHATTO-
PADHYAYA  :  One last word. 

SHRI A. P. CHATTERJEE   :   Why 
not have some more words? 

DR. DEBIPRASAD CHATTO-
PADHYAYA : It is because I obey the  Chair.    
There  I differ from  you. 

So, I will join the voice of sanity uttered by 
friends like Mr. Chftta Basu and Bhupesh 
Gupta that within this hour of crisis in West 
Bengal, we should raise above petty party 
politics 
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and approach the problem of West Bengal as a 
whole and all parties believing in all that fl 
decent and good in social and cultuial life must 
put their heads togethe . In this respect, I would 
also call u on my friend, Mr. Chatterjee who otht 
rwise is not disposed to this sort of call; in the 
interests of the country. I would ask him, request 
him, beg oi him to think in a calm and cool 
fashi.m and try to do something to put an end to 
the reign of terror. The violence committed by 
this party against that Farty or violence by police 
against innocent youths or even criminals for that 
i \atter or the excess of the miscreants against the 
police, all should be stopped. And rising above 
petty party conside ations, we should think of the 
West Bengal situation as a whole and I beg of all 
partymen to come and sit togeth r and do 
something positive and concrete in this dark hour  
of crisis  in   Vest  Bengal. 

SHRI     AKBAR        ALI       KHAN 
(Andhra    Pradesh) .     Let    us    all join 
together in that. 
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SHRI   SUNDAR    SINGH   BHANDARI : 
Then, Sir, you must allow me as much time as he 
takes. 

SHRI BHUPESH GUPTA : Some police 
camps have been set up in the villages to support 
the landlords. I have asked the Chief Minister to 
withdraw the police camps from the village* 
which have been used by the landlords to attack 
the peasants. 
SHRI  BHUPESH GUPTA :  I Will 
clarify the position . . . 

SHRI SUNDAR SINGH BHAN-DARI : What? 
Do you want to contradict it? 

SHRI BHUPESH GUPTA :  Yes. 

May God forgive those who are innocent. 
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Must you nor thank these people who work 
day and light? 

SHRI CHITTA BASU  :    But   they 
are killing day and night. 

THE VICE-CHAIRMAN (SHRI AKBAR 
ALI KHAN) : You please sit down. 
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SHRI BIPINPAL DAS : Mr. Vice-
Chairman, the situation that obtains in West 
Bengal has been causing serious concern to the 
whole nation for quite some time. Indeed the 
problems that West Bengal faces to-day are 
national problems and therefore, everybody in 
this country must feel concerned about it. 
Particularly whatever happens in West Bengal 
has every chance of spreading to the 
neighbouring areas and as one coming from 
that area, I feel particularly concerned about 
the situation prevailing in Bengal. Now we are 
discussing a motion which wants to Tepeal two 
Acts promulgated by the Government. The 
question is why were these two Acts necessary at 
all. The simple answer is because of the violent 

situation in Bengal. Then the question arises 
how this violent situation has come about. 
There is no doubt that since independence, not 
only Bengal has been very much neglected but 
the Government has failed to solve the basic 
problems of Bengal. Particularly 1 blame that 
regime which was dominated by Shri Atulya 
Ghosh and P. C. Sen. It is that regime which 
ruled Bengal for a long time. Not only they 
failed to solve the basic problems of Bengal 
but they governed the State in such a way that 
ultimately the young 

people of Bengal became more 6 P.M. 
frustrated   and   desperate.    As   a 

result in 1967 the people of Bengal 
threw them out and elected a leftist 
Government, the United Front Government. 
Men like me felt very much enthused and 
inspired that perhaps an end was coming to the 
rule of corruption, to the rule of nepotism, to 
the rule, of exploitation, to the rule of injustice, 
and that the new United Front Government 
would usher in a new era in the life of Bengal. 
But. Sir—I need not go into details of what 
happened,—the United Front also 
disappointed everybody. And why? Were they 
not in an absolute majority? Were they not in 
absolute control of the administration of the 
State? 

SHRI SUNDAR SINGH BHANDARI : We 
had decided that we thall stop this debate at 
this hour and continue tomorrow. 

THE VICE-CHAIRMAN (SHRI AKBAR 
ALI KHAN) : I will have to find out the 
intention of the House. In the meantime let 
Mr. Bipinpal Das finish his speech in five or 
ten minutes. 

SHRI SUNDAR SINGH BHANDARI : 
The understanding was that this debate will be 
continued tomorrow. 

THE VICE-CHAIRMAN (SHRI AKBAR 
ALI KHAN) : He will be finishing his speech 
now, in, say, five or ten minutes. 

SHRI SUNDAR SINGH BHANDARI : Let 
him finish now. I have no objection. 

 

SHRI KRISHAN KANT (Haryana) : I 
think tomorrow this should continue. Our 
friend Mr. Rajnarain will perhaps also speak 
on the matter of Bengal. 
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SHRI BIPINPAL DAS : What I was going to 
say is that under the constitution I know that the 
powers of a State are very much limited. But 
still, within the limitation of those powers, a 

State Government can do quite a good many 
things. But instead of doing service to the people, 
instead of attempting to solve the basic problems 
of the people, what did the United Front 

Government do in Bengal? They started 
quarrelling among themselves. Not only they 
started beating among themselves, but some-
times also killing among themselves. And 
ultimately, as was to be expected the United 
Front Government had to fall. And it fell. Now, 
the people of Bengal, particularly the youngsters 
of Bengal who had been long frustrated under 
the regimes of the previous Governments, were 
further frustrated because of the absolute 
incompetence and mis-rule of the United Front 
Government. This was the result. And therefore, 
these young men have taken to a path which is 
not democratic, which is violent in character 
which is subversive in character. And. this is 

what has happened in Bengal today. Now the 
question is, if people take to violent path, if 
people take to subversive methods, if people 

openly declare that they have no faith in 
parliamentary institutions, what should a 
Government do? That is the question. If mass 
scale killings go on, if terrorism goes on in the 
name of revolution what should a Government 
do? That is the question faced by the Central* 
Government. Sir, I know these young men in 
Bengal. They are inspired by high ideals 
perhaps; I am not very sure but let me grant it. 
But then I am absolutely convinced that 
terrorism and individual murders and that kind 
of thing are no substitute for a revolution. No 
history of revolutions would support such a 
thing. Therefore it is nothing but pure terrorist 
activity and any Government must put it down 
with a strong arm. There is no way out of it. But 
the point is, when this thing goes on, the basic 

cause being economic and social, merely trying to 
suppress the movement, however undesirable and 
violent it may be, will not ultimately solve the 
problem. The Government must also attempt 
simultaneously to solve the problems of Bengal, 
solve the social and economic problems of the 
people there. I do not know what they have done 
in this direction. I hope the hon. Minister for 
Home Affairs will kindly enlighten us as to what 
steps the Cen- 

SHRI KRISHAN KANT : This is what I 
say. So, tomorrow, first we pass the Bill < n 
Himachal Pradesh, and  then  this   iiscussion 
can proceed. 

SHRI    KRIS IAN    KANT :     Our House 
has discussed it. 

SHRI BIPINPAL DAS : In this situation, 
Sir, 1 would prefer to continue my speeci 
tomorrow. 

SHRI KRISHAN KANT  :  Let him 
continue his sjeech, Sir, but I am making this 
suggestion for the consideration of the 
iovernment. I suggest to the Governnent that 
tomorrow we take first the Himachal Pradesh 
Bill, and then this lebate on Bengal will 
continue. 

THE MINISTER OF STATE IN THE 
DEPART VfENT OF PARLIAMENTARY  
AFFAIRS    (SHRI    OM 
MEHTA)  : We have no objection, Sir. 

THE VICE-CHAIRMAN (SHRI AKBAR 
ALI I HAN) : You now continue  your 
speech,  Mr.  Bipinpal Das. 



 

[Shri .Bipinpal Das] 

tral Government have taken for the solution of 
the social and economic problems of Bengal 
since the time the President took over the 
Administration of West Bengal. 

But then I am not in agreement with the 
motion of Shri Bhupesh Gupta and of Shri 
Chitta Basu. They have condemned in their 
speeches the police atrocities; I also condemn 
it. Atrocities and violence from any quarter 
must be condemned by any democrat and in no 
democracy can police atrocities be tolerated. If 
any Government has to empower the police 
with extreme powers to do violence on the 
people there is no greater shame for a demo-
cracy; I have no doubt about it. But my friend 
Mr. Chitta Basu and Mr. Bhupesh Gupta have 
not said anything about the other side of the 
picture. Why has this situation come about? 
When previously the Government did not 
introduce such a legislation they were accused 
of being too lenient towards the terrorists, 
towards the Naxa-lities: they were accused of 
being weak in discharging the duties of the 
Government. They were accused of putting 
there a weak Governor in charge of the State. 
Now that the Government has come forward 
with this, our friends should have told us why 
the Government have felt compelled to come 
up with such extreme legislation, which is bad, 
which is harmful, which should -not have been 
done in a democracy, and in what 
circumstances the Government was forced to 
do this. They have condemned the police, very 
good; they' have condemned in words the 
Naxalites; again very good. But I would ask 
those parties, the popular leftist parties—I do 
not care for that group led by Shri P. C. Sen 
and Mr. Atulya. Ghosh; that is almost dying 
and that will die very soon, I have no doubt 
about it—like the Bangla Congress the 
Forward Block, the CPI and even the CPM—
let me for one moment accept their argument 
that CPM is not responsible for this violence, 
though I say that Naxalites ate nothing but the 
bottom cadres of the CPM who have now 
taken up arm against the CPM; I know that, 
but still let me for argument's sake accept it—
what these progressive leftist parties have done 
so far to build up popular resistance against 
these terrorist activities. Have they organised 
any peace suad? Only the Congress (R) is 
reported to have organi- 

sed some' peace squad somewhere but it is not 
enough. Have these popular democratic leftist 
parties of Bengal combined to offer popular 
resistance to the Naxalite and terrorist activities 
in Bengal? Have they done it? Let me have one 
instance at least. They have rot done it and if 
they do not do it what should the Government 
do? The democratic parties have not come to 
their help. Those who are wedded to Naxalism 
and terrorism are creating havoc and this goes 
on spreading, threatening our very democracy 
and the democratic way of life and our par-
liamentary system. Therefore no responsible 
Government can sit tight over the situation. So, 
most regretfully I have to support the 
Government in this particular situation. I 
support the Government in this particular 
situation because of the compulsion of 
circumstances and this I do with regret. I would 
ask the Government simultaneously to take 
such steps which will ease, if not solve, the 
various social and economic problems and 
tensions in Bengal. Only then ultimately peace 
can be restored in Bengal and later on in the rest 
of the country. Otherwise, merely by streng-
thening-the bayonets and rifles of the police 
the. problem is not going to be solved. I hope 
in his reply the hon. Home Minister will 
enlighten the House .as to besides these 
powers, what other steps the Government have 
taken or propose to take in order to solve the 
basic problems of Bengal. 

One word more. While I support these 
measures taken by the Government because 
there is no other solution or no other way for 
the Government, at the same time I would 
warn the Government that they should take all 
possible steps, so that no individual policeman 
or no individual police officer or a group of 
policemen, out of a vindictive attitude, can 
take such steps which will go against the very 
basis of law and democracy. They must: not 
indulge in terrorist activities and Government 
must assure us that, whereas they have taken 
these powers in order to curb and suppress 
violent activities by the Naxalites and other 
anti-social elements, they will not allow any 
policeman or any police officer to indulge in 
any terroristic type of activity against'tie 
common citizen. 

THE VICE-CHAIRMAN (SHRI AKBAR 
ALT KHAN) : Is it the pleasure of the House 
that we take up the Himachal Pradesh Bill 
first and then the 
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present debate "ill continue? (Interruptions) 
Towo row first we will take up the Himacha! 
Pradesh Bill and then we will continue with this 
debate. 

THE VICE CHAIRMAN (SHRI AKBAR 
ALI KHAN) : I am asking the pleasure of the 
House, whatever you decide. 

SHRI BHUPI SH GUPTA : It would be an 
abnorma procedure to interrupt this debate for a 
Bill. We can do so only on the bas-i - of some 
understanding. It should be c ear as to by when 
we conclude the debate on the Himachal Pradesh 
Bill. 

SHRI OM 1 1EHTA : Not more than one hour 
The discussion will be for a maximui I of one 
hour. The time allotted i:   one hour. 

 

(Interruptions.) 
(Interruptions.) 

(Int rruptions.) 

SHRI KRISHAN KANT : Let us fix the 
time for Himachal Pradesh at 4 o'clock. 

SHRI S. N. MISHRA : Three hours today 
and three hours tomorrow. 

SHRI BHUPESH GUPTA : We shall 
conclude in three hours and after that we will 
finish that Bill in one hour. 

SHRI S. N. MISHRA : We will finish it 
tomorrow. 

 

(Interruptions., 
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SHRI    BHUPESH      GUPTA:    On 
Himachal Pradesh thing we are all committed. 
We feel very strongly about it. It will be passed 
tomorrow, no doubt about it. 

SHRI S. N. MISHRA : We will pass it 
tomorrow. 

THE VICE-CHAIRMAN (SHRI AKBAR 
ALI KHAN) : The House will debate this subject 
till 4 o'clock. 

 
SHRI    BHUPESH    GUPTA:  How 

4 o'clock? We shall have three hours. 

THE VICE-CHAIRMAN (SHRI AKBAR ALI 
KHAN): The balance of three hours will be taken 
tomorrow. The Himachal Pradesh Bill will be 
taken up tomorrow and disposed of. 

THE VICE-CHAIRMAN (SHRI AKBAR 
ALI KHAN): The House stands adjourned till 11 
A.M. tomorrow. 

The House then adjourned at seventeen 
minutes past six of the clock till eleven of the 
clock on Thursday, the 17th December, 1970. 

GIPN—S3—64 R. S./70—1-4-71—570 

 THE VICE-CHAIRMAN (SHRI AKBAR 
ALI KHAN): So far as this debate is 
concerned... 

THE VICE-CHAIRMAN (SHRI AKBAR 
ALI KHAN): The Minister will take note 
v»nen you say something. 

 


